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IN THE CQnITRMj AEMINISSJRaiTWE TIOEBUNM.

PRINCIPAL BEi^CH i NEW DHLiPIE

O.A. NO. of 2000

In the matter of ;

1. Jaghir sin(^i s/o. Sh.Mam Chand/

R/o. 46, Vill. Gadaipair, nsw . Delhi.

Sanad No. 6881, Rank- s»P»C.

2. shiv p rash ann s/o. sh. Bhul e shv/ar Yadav

R/o.H.No.C-85/Janta Flat, saket.

New Delhi.

J
^  3. Birbal s/o. sh. Harcharan,

R/'o .Mandi _Pahari, wehrauli ,

New Delhi.

4. Hukam Chand s/o. Chiranji Lai,

R/o.C-105, Janta DDA Plat,

i\ Kat^varia Sarai, New Delhi.

5. MahSBder Singh G^ur s^o. Sh. Vijay Singh Gaur,

R/'o.Rajpur Khurd, Maidangarhi,

^  New Delhi.

6. Daroga Rai S/o. Shri Panchu Rai
I

r/o.b-718, j.j. Colony,. Budh-Nagar,

inderpuri. New Delhi-llO 012.

7. Mani Lai s/o^ Mahavir Singh

r/o.F-1/230, sultnapuri,

D^hi-110 041.

8. Naval Kishore s/o.-sh. Ram prabodh

r/o.b-612, Hari Nagar,Glock Tower,

New Delhi. contd...2/-
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9. Rsm^war Ram S/o. Mand Kumar Ram,

r/o.wz--A-2-126^ Jawahar Camp# Kirti Nagar,

Nev7 Delhi.

10. Ram.Kidian s/o. Khacheru singh

r/o.H.No.222^ ViyogL Ehouli,
«

New Delhi.

11. Rama Shankar s/o. Lai Singh

r/o.g-848/ Viyogi Ehauli/

Nev; Delhi.

12. Ram Ratan Singh s/o. sh. Sant Singh

r/o. H.-16/ Khanpur, Extension,

New Delhi »•

13. Ki^an Ram S/o, Raj Bandii Ram

r/o.wz-^BO/CtSS, Village-Naraina,

Wew D^hi.

14. Om Praks^ S/o. Krishan Lai

r/o.a-96, Dak^inpuri, Delhi-62.
♦  -

15. Hari^ Chandra s/o. Bhagwan Sahai ,

r/o.a-85/88, Indira Gandhi C^p,

Naraina, Phase-I, New Delhi.

16. Govind Singh Negi s/o. sh.Nand singh Negi

R/o.F-116, Katwarla Sarai,

New Delhi.

17. prahlad Singh s/o. Hetram

r/o.H .No .460, Mahipalpur,

New Delhi«

L
'  cont[d..3/-
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18. Randhir Singh Rawat s/o.». Dev Singh R-awali,

R/o.E-116*Katwaria Sarai#

New Delhi.

19. sitararn s/o. . Ram Nath,

R/o. h-112^305, VasankKunj,

New D^hi.

20. ch ah aT- shekh ar s^slx. Kum ar s/o. sa tiran #

r/o.F-359^ Mahipalpur/ New Delhi.

2i« Mithle^ Tiwari s/o. Dev Raj Tiwari

R/''o®25/'27^ Oali NO©2^ Baljit Nagai./

New Delhi •

2 2. Ram Dev s/o. Jugal Ram,

r/o.a-85/52# in<^ra Gandhi camp,

Phase-I, Naraina, New Delhi-.

23. Radiey shyajn S/o. Chiaudhary Risn,

R/o. RZ-76/238, p-Block, west Sagarpur,

New Delhi.

24. Niranjan Kumar Mi^ra s/o. sh. Chhedi Hal,

r/o.26/20, Indira Park, .Gali no.28,

Pal an Colony, Ne%^ Delhi.

25. Sikh Dayal s/o. Ram Prashad,

r/o.h-9> Ambedkar-Colony,

Satvjari, Mehraili, New Delhi.

26. Brahm Singh s/o. Ram Kishan

r/o. 11/33, Akbar Road,

New Delhi.

Gontd. .4/-
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2 7. shiy Narain,s/o« Amp Lai Mehto

R/o.rH-61r-F / Hari Nagar,

New Delhi.

28. Vijay Pal Sin^ s/o. Chandra Pal/

R/o.A-Block# Gali NO.22/ Sangam vihar#

New Delhi.

29® umapafci Shukla s/o. Aadi Nath shukla/

r/'o.a-85/. Indira Gandii Canp/.

Ind. Area/ Naraina/ New Delhi.

r

^  30. shankar Rai s/o. Chakori Rai/

r/o.h.No. 144, Hari Nagar, pili Khoi,

New Delhi

31.

20--

^ kl.- ^ ̂  2hM/ Pl^

verais

Govt. of N.C.T. Delhi/ through

1• The.Chief secret ary,

^  Govt. of NCT _ Delhi,

5/ Sham Nathj^arg/

New Delhi.

2. The Commandant General /

Home Guards & Civil Defence,

CTI Building/ Raja Garden,

New Delhi

3. The Commandant.,

Delhi Home Guards, CTI.Building,

Raja Garden, New Delhi. ... Regpondents

contd. e5/-
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DETAILS OF THE APPLICATIONS

1, particolars of the orders/ actions against vhich this

application is made s

This application is being made under section 19 of a«T.

Act 1985 inter alia challenging valicdty and propriety of

the orders issued by the respondents vide their order dated

25 .02,2000 applicaltta no . 1 to 24^ order dated 21.02,2000

applicant Nos. 25 ,bi33c Ord^r dated 05.10,1999 applicant Nos.

26 to 28 and order dated 19,03,1999 applicant Nos.29 to 30

discharging the applicants from their services under Rule 8

of Delhi Home aiards Rules/ 1959.

2. JURISnCCTION OP THE TRIBUNAL i

That the applicants declare that the subject, matter of

the orders against which the redressal is made is within

the jurisdcition of the Tribunal.

3. limitation j

That the applicants further declares th'at the application

is within the period of limitation as prescri>bed under section

2l of a.T. Act 1985.

4. FACTS OP TE3S CASE :

That the facts of the case is as under

4.1 That Mxg all the applicants were recruited as a member

of Home Qrards under Rule 3 of the Delhi Home Guards

Rules 1959 and the temre of the post was initially

fixed for a period of three years as per Rule 8 of

contd. .6/-
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Delhi Home Guards Rule 1959. a copy of the same Rule

is being annexed hereto and marked as Annexure .v'2.

4.2 That all the applicants are governed by the Bombay

Home Guards Act 194 7 as extended to the Union Territory

of Delhi for iflhich a copy of the same is being annexed

hereto and marked as Annexure a/3.

4.3 That the service particulars of the applicants are

as under s-

l)

b)

c)

That the applicabt No.l was recruitecVenrolled with

the Respondents as a member of Home Guards w.e.f.

05.11.1989 after completion of all the required for

malities for the said post. Further, the temre of the

applicant has been extended, time to tim.e and presently

his tenure is upto 05.11.2001.

That the applicant No.2 was recruited/enrolled with

the Respondents as a member of Home Guards w.e.f.

10.10.1988 after completion of all the required for-

malties for tire said post. Further, the tenure of

the applicant has been extended. time to . time and

presently his tenure is upto 02,11,2000.

That the applicant No.3 was recruited/enrolled with

the Respondents as a member of Home Qaards w.e.f,

22.10.1989 after completion of all the required for-

malties for the said post. Further, the tenure of

the applicant has been extended.time to.time and

presently his tenure is upto 22,10,2001,

contd.. .7/
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d) That the applicant no. 4 was enrolled with the respondents

as a member of Home Guardsw.e.f. 1982 after completion

of all the required formalities for the said post.

Further, the tenure of the applicant has been extended

time to time and presently his temre is upto 17.1.2000,

e) ihat the applicant No.5 v/as enrolled^recnaited with , the

respondents as a member of Home Guards w.e.f . 22.11.1988

iaa after completion of all the required formalities for fei

the paid post. Further, the tenure of the applicart has

been extended time to time and presently his tenure is

Upto 21.11.2000.

f ) That the applicant No.6 was enrolled/recruited with the

respondents as a member of Home Guards w.e.f. 11.12,1988

af ter completion of all the required formalities for

the said post. Further, the tenure of tie applicant has

been extended time to time and presently his tenure is

u-pto 11.12.2000.

g) That the applicant No.7 was recmaited / enrolled x^rith

the respondents as a member of Home Guards w.e.f.

13.03.1988 after completion of all the required formalitic

for the said post. Further, the tenure of the applicant

has been extended time to time and presently his tenure

is upto 12.03.2000.

h) That the applicant No.8 was recruited / enrolled with

the respondents as a member of Home Guards w.e.f.

19.12.1984 after completion of all the required formalitie

for the said post.. Further, the temre of the applicant

contd...8/-.
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has been extended time to time and presently his tenure

is upto 28.02,1999,

i) That the applicant No.9 was recruited /enrolled with

the respondents as a member of Home Guards v/,e,f,

05.11el989 after completion of all the re-rquiired for

malities for the said post. Further, the tenure of the

applicant has been extended time to time and presently

gus his tern re is upto 04,11.1992.

j) That the applicant No.10 was recruitec/enrolied with ■

the respondents as a member of Home Guards w«c.f.

23,07,1998 after completion of all the required formalitiee

for the said post. Further, the tenure of the applicant

has been extended time to time and presently his temre

is upto i&x 11.06.2001,

k) That the applicant No, 11 was recruited/enrolled.with

the respondents as a member of Home Guards w.e.f.

02.05.1989 after completion of all the required formalitie;

for the said post. Further, the temre of tte applicant

has been extended time to time and presently his tenure

is uipto 28,11,2001.

1) That the applicant No.l2 was recruited/enrolled with

the respondents as a member of Home Guards w.e.f.

19,07.1989 after completion of all the required formalities

for the said post. Further, the temre of the applicant

has been extended time to time and presertly his tenure

is upto 17.09.2001.

l/y^ contd..,9/-



m) That the applicant No.13 was recrultecVenrolled with the

Respondents as a member of Home Guards w.e.f • 08,11.1989

after completion of all the rec^ired formalities for

the saic. post. Further, the tenure of _ the applicant has

been extended time to time and presently his tenure is

upto 04,11,1992.

n) That the applicant no.14 was recruited/enrolled with

the re pendents as a member of Home Guards i^.e.f •
29.06.1989

after completion of all the required

formalities for the said post. Furhher, the tenure of

the applicant has been extedded time to time and

presently his tenure is upto 29,06,2001.

o) That thd applicant No, 15 was recruited/enrolled vzith

the respondents .as a member of Home Guards w,.e.f,

22.11.1988 after completion of all the required

form^ities for the said post. Further, the tenure of

the applicant has been extended time to time and

presently his temre is upto 21.11.2000,

p) That the applicant No,16 v;as recruited /enrolled with

the respondents as a member of Home Guards w.e.f,

2 7.09.1989 after completion of all the required

formalities for the said post. Furtlier, the tenure

of the applicant has been extended time to time and

presently his tenure is upto 27.09.2001.

contd., 10/-
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That the applicant No. 17 was recruitec^/enrolled xvith

the respondents as a monber o£ Home Guafds w.e.f.

05.11.1989 after completion of all the required formalities

for the said post. Further, the tenure of the applicant

has been extended time to time and presently his tenure

is upto 05.ll.200i,

r) That the applicant No. 18 was recruited/enrolled with

the respondents as a member of Home Guards w.e.f.

2 7,09.1989 after completion of all the required for

malities for the said post. Further, the tenure of the

applicant has been extended time to time and presently

his tenure is upto 2 2.09.2001.

s) That the applicant No. 19 was recruited/enrol led \:jith

the respondents as a member of Home Guards vj.e.f.

14.11.1989 after completion of all the rec^ired for

malities for the said post. Further, the tenure of

the applicant has been extended time to time and

presently his tenure is upto 14.11,2001,

t) That the applicant No.20 was recruited/enrolled with

the respondents as a monber of Home Guards w.e.f,

12,11,1989 after completion of all the required for

malities for the said post. Further, the tenure of

the applicant has been extended time to time and

presently his tenure is upto 11,11,2001.

u) That the applicant No.21 was recruited/enrolled with

the respondents as a member of Home Guards v/.e,£,

contd,. ,ll/-
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12.11.1989 - ; ^

12.11.1989 after completion of all the rec^ired

formalities for the said post. Further# the tenure

of tie applicant laas been extended tine to time and

presently his tenure is upto 11.11.2001.

v) That the. applicant No.22 was recruitecVenrolled vdth

the re^ondents as a member of Home Guards w.e.f.

12.12.1988 after completion of all the, required

fonnalities for the said post. Further# the tenure

of the applicant has been extended time to time and

presently his tenure is upto 11.12,2000,

w) That the applicant No.23 was reciruited/enrolled with

the respondents as a member of Home Guards w.e.f,

11.06.1989 after completion of all the retired

■  formalities for the said post. Further# the tenure

of the applicant has been extended time to time and

presently his tenure is upto 10.06.2001.

x) That the applicant No.24 was recruite(V'enrolled with

the respondents as a member of Home Guards w.e.f.

04.08.1985 after completion of all the required

formalities for the said post. Further# the teraire

of the applicant has been extended time to time and

presently his tenure is upto 03.08.1992.

y) That the ^plicant No.25 was recruited^enrolled mth

the respondents as a member of Home Qaards w.e.f.

21.04.1988 after completion of all the required

contd...l2/-
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formal!tiss for the said post. Further, the tenure of

the applicant has been extended time to time and

presently his tenure is upto 21,04.2000,

2) That the applicant No.26 was recruited/enrolled with

the respondents szs a member of home Guafids w.e.f,

15.03.1986 after completion of all the retired for

malities for the said post. Further, the tenure of

the applicant has been extended.time to time and

presently his tenure is upto 05 . 08.1997

aa) That the applicant No.27 was recruited/enrolled with

the respondents as a member of home Guards w.e.f.

l2.11.1989 after completion of all the required for

malities for the sai-d post. Further, the tenure of

the applicant has been extended.time to .time and

presently his tenure is upto 11.11.2001.

ab) That the applicant No.28 vja.s irecruited/enrolled with

the respondents as a member of home guards w.e.f,

24 . 01.1992 af ter completion of all the required for

malities for the Said post.. Further, the tenure of

the applicant has been extended time to time and

presently his tenure is upto 24.01.200l.

ac) That the applicant No.29 vjas recruited/enrolled with

the respondents as a member of home guards w.e.f.

30.06.1989 after completion of all the irequired for

malities for the Said post. Further, the temre of

the applicant has been extended time to .time and

presently his tenure is upto 29,02.1992.

contd.. .13/-
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ad) That the applicant No.30 was recruited/enrolled

with the respondents as a member of home guards
22.04.1992

vj.e.f. after completion of ^1 the

formalities for the said post. Further, the tenure

of the applicant has been extended time to time

and presently his tenure is upto SSxSSxJSS&t

21.04.2000.

ae) That the applicant No.31 was recruited/enrolled

with the respondents as a manber of home Guards

w.e.f. 5--3-^ after completion of all the
formalities for the said post. Further, the temre

of the applicant has been extended time to time

and presently his temre is upto

JL

af) That the applicant No. 32 was recruited/ enrolled

with the respondents as a member of home guards

w.e.f. after completion of all the

formalities for the said post. Further, the tenure

of the applicant has been extended time to time

and presently his tenure is upto.

contd...14//
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4.4 That the applicants have been working vdth the Res

pondents to the entire satisfaction of their superior

officials and having their unblemished service records.

Further due to their meritorious services# the appli

cants have been getting the Commendations and the d:©

promotioners time to time# and their sein^ices/tenure

for services have been extended time totime.

4.5 That# It will be relevant to mention here that the

re^ondents have been allotting a fresh sanad Numbers

to the applicants at the time of extension of their

tenure of service's.

4.5 That all of sudden# the Respondents No.3 issued the

discharge orders to the applicants individially in

a printed proforma filled in reject of each indivi

dually. The copies of the discharge, orders ac^e being

annexed hereto, and marked as Annexure a/1 ( Golly )

and the contents of the same is as under t-

"I# L.S.Sandhu# l.P.S. Commandant Home Guards# Delhi

in exercise of the powers conferred upon me under

the Bombay Home Guards# Act 1947 as extended to the

union Territory of Delhi and Delhi Home Guards Rules

195 9 issued vide DAD Notification No.F.4/5 9/CD dtd.

20.7.59 hereby discharge Shri Raj Kumar s/o. shri

Chandra Bhan Sandad No.7312 pis No.12880099 Resident

of 5RZ-5 3# Nasirpur# New Delhi of District-South

west with immeidate effect as he has complet;ed his

tenure of three years ascspecified in %le 8 of the

above mentioned Notification. . , .
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He is further directed to deposit his unifonn articles

to store Supdt. (Clothing) Headquarters, Raja Garden

and Sanad i/Card and other articles issued to him with the

DSO Goncenned within seven days and submit a NO ruEs CERTI

FICATE to clear his dies."

4.7 That it will be. relevant to mention .here that the above

Discharge orders ( Annexure a/1) has been issued by the

Respondoits on 21.02.2000 and 25.02.2000 in case of all the

applicants except Applicant No.7 and are taking effect on

■the following day i.e. w.e.f, 22.02.2000 and 26.02.2000

and Applicant No. 11 was discharged v/.e.f, 16.11,1999 by

vide Discharge order dated 17.11.1999.

4.® That, previously in the year 1994 vide orders dated 15.12.94

the-services of the number of home guards were discontinued

in the same fashion i.e., under Rule 8 of Delhi Home Guards

Rules 195 9 and being aggrieved by the Discharge orders, the

aggrieved persons filed an OA vide its O.a. No.188/95 in

the name of Ki shan Kumar & Ors. Versus Govt. of NCT Delhi

Sc Ors. and the Hon'ble Tribunal quashed and set aside

the discharge orders issued on 15.12.1994 by the respondents

by vide judgement/order dtd.1.6.95 with a directing to the

respondents as under j-

"9. The impagned order states that the same has been

passed in exercise of tte powers conferred upon the

Commandant, Home Guards of Delhi under the Bombay Home

Guards, Act 1947 as expended to the Union Terriotory of

Delhi Home oaards j?ules, 195 9 issued by the daD Noti

fication dt. 29.7.59. It purposes to be an order sirnpll-

\  ̂ citor and has to take immeidate effect.

J
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8» As there are not the case of distdssal/ it is clear

that section 6b has no application in this case, in so

far as section 6b (Ia) is concerned^ satisfaction under

Rule 10 was requieed, tut there are no materials to

indicate tta t the Commandant was satisfied that the appli

cants had committed any act vhich was determental to the

good order etc. of the Home Guards Organisation.

11. vje then come to Rule ,8 of the Delhi Home Guards Rules#

under which the Commandant General/commandant is empov/ered

to terminate the appointment of , any Home guarid by giving

^  one month's notice or vjithout notice if such member ibi

found medically unfit, in the present case one month's

notice has ix>t been given, and there are no materials on

records to indicate ^nhether the applicant's services were

to be terminated because they were found medically unfit.

12. The Respondents have also not made any averment in

their r^ly, that the services of the applicants have

been ̂ spensed with because they were found medically

unfit.

4- 13. Under the circumstances the impugned order cannot be

sustained. This O.A. sacceeds and is allowed, to this

extente that the impugned orders are quashed, with liberty

given to the Respondents to pass fresh orders if so

advised, in accordance with Law. No costs."

4.9 That after some times, a Review application was filed by the

Respondents namely R.a. No.251/95 in M.A. No. 492/97 in O.A.

No.188/95 and the same was disposed of by the Hon'ble Tribunal

contd /-
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by vide its judgement/orders dated 08.07.1997. a copy of the

same judgemert / order is being annexed hereto an marked as

Annexure a/6 and the contents of the same is as under

"we have heard shri jog sin^ for the Review Applicants

(Go®t. of NOT of Delhi and others ) and shri Gupta for

the review respondents ( applicants in OA No«l88/95) on

RA« 251/95 seeking review of judgement dated 1.6.95 in

O.A. No.188/95 and on M.A. No. 452/97, seeking restoration

of the R.A. which was dianissed for default.

2. shri jog Singh stated that the r.a. had been filed in

the back-ground of review applicants apprehension that

consequent to the impugned judgonent dated 1.8.95, the

review respondents, together with other similarly placed

might seek regul arisation as Home Guards, v/hicih he contents

is beyond the scheme of the Bombay Home oiafds Act 1947

as extended to UT of Delhi. He emphasized that the Home

Guards are volunteers who. are engaged on contract basis

for a period of 3 years at a one time, and it was the

objective of the Govt. of nCT of Delhi to cover , as many

people as possible under the_Home Guards scheme. He urged

that if one the strength of the inpu(§ned judgement dated

1.6.95, review respondents and other similarly placed

sought regularlsation, the af ore said obj ective would be

frustrated, apart from the fact that there weire no sanctioned

posts of Home Guafds against which such persons could be

regularised, in this connection, he invited our attention

to tte Hon'ble Suprene Court judgemert in S.L.P. No.

12465/90 dated 30.07.1991 in Rame^war Dass Sharma & Ors.

contd.... /-
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V. state of Punjab & Ors. , wherein it has been held that

Home Guards are employed on the basis of temporary need

from time to time and cannot ask for regularisation®

3. we not that the said judgsnent in R.D« sharraa's case

(supra ) was not placed before us when we d^ivered our

impugned judgemerfi: dated 1.6.95 Apart/from this# the

impugned judgement dated 1*6.95 no v\here states tha tthe

applicants,in that O.A. .( Present review respondents )

and other similarly placed would be entitled to regulari-

satiqn.. It also rec^ires no reiteration that the judgement

of tte Hon'ble siprsne Court in R.D. sharma's case ( supra )

is binding upon all courts and authorities under Article

141 of the Constitution.

4. In view of the above, the apprehension of, th® review

respondents referred to, in paragraph 2 above, ̂ ould

stand allayed,

5. In the light of the aforesaid discussions, the impunged

judganent dated 1.6.95 warrants no intervention.

S. RA 251/95 together."

4.10 That it wall be relevant to mention here that all the

eppli c an t s were apppi nt ed _ wi th th e. re: spp nden t s si nee

long back and have completed more than decade. Further

in the year 1997, the respondents discharged a number

of home guards, in the same fa^ign again and being

aggrieved.by the discharge orders, the effected persons

filed 0,A.'s before the Ron'ble Tribunal.

^  contd... /_
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4.11 That# thereafter all the applications were decided by

the Hon'ble Tribunal on 12.12.1997 and also on the basis

of the orders on 15.12.1997 with a direction to the

re^ondents to regularise the services but as there v7as

difference of opinion between the monbers of the Tribunal

on the basis orders dated 12.12.95 ( is Tomar Versus

Govt. of NCT p^hi & Ors. ) the matter was referred to

full bench and the same has ̂ en disposed of by vide

Tribunal's order dated 25.11.1999 and the operative parts

of the judganert is as under

"14. in conclusion these OA's are disposed of in

terms of Delhi Hi^ Court's Judgonent dated 26.5.99

in MansuWi Lai Rawal' s case ( SUPRA) Nol costs."

4.12 That (iaring pendency of the O.A. before full bench on

the question of ri^ts of the members of Home Guards

tliis Hon'ble Tribunal dismissed few. applications filed

by few members of the Home Guafds# they approached to

the Hon'ble High Court of D^hi and the Hon'ble Hi^

Court has directed to tie Respondents to frame a policy#

having tran^arent in case of Manaikh Lai . Rawal and

ors Versus Union of India & Ors in CPW no.4286/97 on

accounts of which the full bench of the Hon'ble Tribunal

has decided the O.A. A copy of the judgoneit dated

26.5.1999 in CWP No.4286/97 has been annexed here to

and marked as Annexire a/7.

4.13 That, it will be relevant to mention here tla t the time

for framing the policy was given by the Hon'ble High

Court was only for six months, l/fliich has completed on

contd... /-



26.11,99 but till date there is nothing/ Further the

Full Bench of the Hon'bls Trihgnal has reiterated the

judgemert/orders of the High Court in its judgemert/

orders dated 25,11.1999.

4.14 That/ further, it is aibmitted that the services of the

applicants have been extended by the respondents time

and last date of the tenure has been shown in the identity

Cards has come to end and the Respondents have issued

the Discharge orders to the applicants i.e., w.e.f,

26,2,2000 without any rhyms and rhythm, arbitrarily.

4.15 That the humble submission of the applicants is that as

per Rule 9 of the Delhi Home Guards Rules 1959, a member

Home aaard can perform his duty upto the age of 60 years

and also as per Rule 10 of the Rules the services of

Home Guards can be terminated discharged, if the respondents

have satisfied that the member has committed an act

deteinnintal to the good order, welfare of discipline of the

Home Guards, Organisation, but in the instaA case no such

allegation whatsoever has been inflected upon the applicarit

nor any prodedure whatsoever mentioned in section 6(b) (ia)

of the Bombay Home Guard Act 194 7 has been a<topted and it is

also worth while to mention here that the applicants are per^i

forming their duties since more than one decade,

4.16 That the applicants are being aggreived by the Discharge

orders issued by the respondents vide their order dated

25,2,2000 ( Annexure a/1 ( Colly ), Further the discharge

contd.. /.
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orders issued by the respondents are illegal# unjust,

arbitrary# unconstitutional# mal^Eide# against the principles

o£ Natural Justice and against the mandatory provisions of

1 aw.

Hence the present O.A. on the above grounds.

5 . GROUNDS :

5.1 Because, the actions of the respondents in dischargeing the

applicants from their services before completion of present

tenure as ̂ own in their Identity Card# is illegal# unjust

arbitrary, mal^ide, unconstitutional# against the Principles

of natural justice and mandatory provisions of Law.

5.2 Because, as per. Rule 9 of the Delhi Home Guards Rules, 1959

the maximum age.limit for working as a member of Home Guards

is for 60 years.

5.3 Because, as per the Erections of, the High Court# the Res

pondents are reguired to fr^e a policy v^ich should hav©

transparent in its character but till date there is nothing.

Further# the judgement of the High Court has been followed

by the Tribunal also by its Full Bench.

5.4 Because, the respondents diould act as a model employe® ard

^ould act in.r§tional manner without indulging into an

arbitrary act.

5.5 Because, it is also the duty of the state to provide the

livelihood and in the instant case as the applicants have

been working for more than one decade having their satis

factory services vjithout any other source of income except

the present arrangement.

Gontd... /-
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5.6 Because, it is not.. the case ..of the respondents that the

^plicants have acted as determent, in good orders of the

organisation and the work and conduct of the applicants

through out their tenure remained satisfactory, and thus

the termination in such a manner is irrational.

5.7 Because, the applicants have been vjorking v^ith the Respondent

to the entire satisfaction of their superior officials and

having an unblemished ser^iLce records.

5.8 Because, as per rule 8 of Belhi Home Guards Rules, 1959 ?-

-V "The terms of Office of a member of Hcroe Guard Shall

be 3 years, pirovided that the appointmerfc of any atoch

member may, at any time, be terminated by tie. Command art

General pr the Commandant as the case may be, before

the eiq^iry of tie term of office

a) by giving one month notice or

b) without such notice, if such member is found to

be medically unfit to contirsse as a member of

home gu ard."

Although all the applicants have been discharged from their

services under Rule 8 of Delhi Home Guards Rules 1959,

but it is apperant from face of records that rK> proper

procedure has been followred.

5.9 Because, it is apper^rt from face of record that is from

Annexure A/1 ( Colly ) that neither one monthcnotice is

there nor the applicants have been said to be medically

unfit.

5.10 Because, the case of the applicants is fully covered by
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5,10 B^aus©/ the case of the applicants is fully covered

by the law laicS down by,the Hon'ble caT/ Principal

Bench, Nev7 Delhi in O.A.No, 188/95 in case of I^shan

Kumar ̂  prs versts Union of India.£< Ors. in ra«No.

251 of 1995 in M.A.No .492/97 in 0 .A.No. 188/ 95 disposed

of on 1.6.95 and order dated'8.7.97 respectively.

6. DETAILS OF THE RIMEDIES EXHAUSTED;

That the applicants declare that they have availed all

the remedies availed to them under the relevant rules

and instructions. Further, the present application may

be treiated as an extra-ordinary for the purposes of

action 20 of AT Act 1985.

7. matter not previously piled or pending before any other
COURT OF law : —-

That the applicants further. decl are that they have not

filed any other application. Writ petition or Suit

regarding the matter against which the ssffne is being

filed and none is pending before any other court of

law#

8. RELIEF (s) SOUGi-IT;.

In the facts and circumstances mentioned in the above

paras, it is therefore most respectfully prayed that

the Hon'ble Tribunal may be graciously pleased to pass

an order :-

a) toquash and set aside. the .impugned ordersyide

respondent's orders dhd. 25 . 02.2 000,21.2,2000,

05.10.1999, Sc 19.03.1999 XRxSas.ex5tfcxappi3di;C,HKti . e,.

Annexure A/l.tColly ).

\lY^ contd..
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b) to declare the acliions of the respondents discharging the

applicants in such a manner is as illegal/ and violative

of Rule 8 of Delhi Home Guards Rules 1959.

c) ffo direct the re^ondents to reinstate the applicants in

the services till the implementition of Full Bench judgemert

dated 25.11.1999 and to act in accordance with the framed

policy.

d) directing the respondents to allow the applicants to per

form their dities as a member of Home Guards# Organisation#

till the completion of fi5<ed tenure as ^own in their

Identity Cards.

^  e) to allow the O.A. of the applicants in Uie.lightof judgement

orders issued by. the Hon'ble Tribunal in o.a. No.18^895 in

Case of Kish^ Kumar & Ors. Versus Govt. of NOT Delhi &

ors, alongwith conseguential benefifcrs and costs,

f) Any other fit &■ proper relief may also be granted to the
appli G ant s.

9. INTERIM ORDERS? IF ANY# FRAYED FOR;

In the facts and circumstances menti<oned in above paras# it

is therefore most respectfully prayed that the Hon ble
Tribunal may be graciously pleased to pass an order directing

^  the respondents

a) to stay the operations ,of the impugned orders issued by
the Respondents on 21.02,2000 and 25.02,2000,05.10,1999#
19,03.1999 i.e. Annexure a/1 Colly# till the final

disposal of the present application# as the same has been
issued under Rule 8 of Delhi Home Guards Rule 195 9 with

out following the procedure laid dov;n in Rule 8 of Delhi
Home Guards Rules 1959.

b) Any other fit and proper relief maycals^ be granted.

10. Not applicable. ,
contd... /-
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;v?PLicAi?r

Verif ica^on

I  -rjg^/wiUJvv^ s/o—

do hereby verify thet the contents of para ^ to 4 are true
to the best of my bnowledgs aha pera f to 12 beleived to be
true on legal advice and that I have not suppressed any

material fact.

^4-^ I Applicant:Date,

.  Through: I

U.Sriv4stava Advocate
G.A.T. Bar Room .
FeridKot House

.New Delhi,

X_.
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;v?FLiCAi^r

Verification

j  QWy/ S/o Vu -—P<1^ I -

do hereby verify thet the contents of par? ^ to 4 ace true

to the best of my knowledge aho p?5r3 f to 12 beleived to be,

true on legal advice and that I have not suppressed any

material fact.

x:

\Y\\Date?

>

Applicants

Through;

U.Srivastava Advocate
G.A.T. Bar Ro.p.m
Faridkot House

.New Dslhi»

A..
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applicai^^t

Verificatioq ̂

I  ly ■ ^ s/o^-
Age_^ <r:>^ /l4^^ "

do hereby verify thet the contents of pars 3 to 4 are true

to the best of my knowledge arid p?!rs 5 to 12 beleived to be

true on legal advice and that I have not suppressed any

material fact.

Date; Applicant: ^ Jp

--t

Through:

U.Srivastaya Advocate
G.A.T. Bar Room
Faridkot House
.New Delhi,

A  •.
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wledgO s^nd pCx a 5- pb 12

ana that I have- not 'suppress.^ my

x-

!>•

;  --x

PgteT <r

ihr'

v^-Sr4:yfstgvs^ ,AdVQ cb te'
Bar ̂ .ig3Cpi,X J;., /X,;
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APPLICAl^r

\J
V.erlficatiog

m<^i

^^aJ^^s/o (i.
R/Q. i-rl.l^

dd feeBy yeri^y €h^: donteri-es- od ^ to^ 4, are drse

to Bfie best of my kiiowledde and psrs ̂  tieleived -to be,
true pn legal. advice .and that I have not suppressed any

material ^act. '

Ds tei ■ Wi\'

Through:

tT;.Sriy.sstav:a Advocate:
Bar Rppm ,; .,

FeridXot House



applicaot^

V.er,if i cation

JmL s/o

Age. p"-^l l)-^
do Hereby verify thet the contents <i£ Pare 1 to 4 are true
to the best of my knovjledge ghd pera 5 to 12 beleived to be
true on legal advice and that I have not suppressed any
material fact.

Date*
>-

Qi Appiieants

Through:

U.Srivastava Advocate
C.a.T. Bar Room
Faridko t Hous e
New Delhi*,
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^Iqcy? /.<!__

appligaot

Verificatiog ̂

I ̂

Age^

do Hereby yerify that the contents of para 1 to 4 are tru"
to the best of ray KriOwlecge a'hd pefa 5 to 12 beleiveS to be
true on legal advice and that I Have not suppressed any
material fact.

Date* h/1

cfjqcyf

Appiioants

Through;

Srivastava Advoca te

C.A.T, Bar Room
Faridkot House

.Kew Delhi*
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y

Verificatioc

Age.

1 to 4 are trtie
do hereby verrry that the contents of para

to the best of my knowledge arid per a 5 to 12 beleit'ed to be
true on legal advice and that I have not suppressed any
material fact.

Dates

>- (/
M n Applie cants /

Throughs

U.Sriyastava Advocate
G.A.T,. Bar Room
Faridkot House
.Hew Delhi.
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applicawt

<Vn

S/o
1

R/o._iij2uxi^e21c_Li
... -1^0-^ / ^-r-Q -t-r-Vipi

Age■ ^ ■

do HeieBy verify thet the contents of pera 1 to 4 ere tree
to the best of ray knowledge and pore f to 12 beleiveS to
true on legal advice and that I have not suppressed any
material fact®

>•
Date?

applicants

Through;

U^Srivastave A<3voc8te
G»A.T. Bep Rppin .
Paridicot House

.Hew Delhii,

X„.-
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APPLICANT

V.er if i ca tion

. . s/'o

Age, O-

do Hereby verify that the contents of pare 1 to^ 4 are true

to thb best pf my Icnpwleqge a'nd p^ra 5 to 12 beleived to be

true pii legal advice and that I HaVe not suppressed any

material fact.

y

Appiieants c^Vy

Through-:

U^Sriyastava Advocete
^,».A.T.*, Bar Pppiav. .
^FSridkot House -
.'Hew Delhi».
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^iPPLICAl^ ̂

Verificatioq

Age., ^Ay : . .

dd KeieBy vairl^ehst the contents of para 1 to 4 are true
to the best of my ItriOwleage aftd isers 5 to 12 beleWea to be
tree on legal aSvlce and that I have not suppressed any
material fact.

y-

Date?
iieaiits ik ̂ vl

/f(W ̂

Through!

U,Srivastava Advocate

C,A-^.» Bsr Ep^m.; ,
SFaridKot House
/ijew.Hsllaiv

-hr-
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apflicart

yerification

I „ j/, —1^r
Age„.^ag^0___ ''Z". \,uJ ' ^
do hereby verify that the conterits of pare 1 to 4 are true
to the best of my knowledge and p^ra 5 to 12 beleivefi to be
true on legal advice and that I have not suppressed any
material fact.

A
Date*

y- \

-r

Appiieahtj

Through:

U.Sriyastava Advocate
g;,A«T.. Bar Room
Faridkot House

.New Delhi,
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APPLIGAI^^^

^1/]

V er if i ca tiorr

'. . S/o . 1.
Age

do

«/°w • Ih- -C 6 ,:iA ', fl.-v5v^Qlv)
verify thet the contents of pafa 1 to 4 afe tfiiie

to the best pf roy Jcnov;led-^e and p^fs 5- to 12 beleiyfed to be

true Oh l.e,gal advice and that I haVe not suppressed any

msterial fact.

Datei

Through-j

U^Sriyastava A-dvpcete;
Bar

'SFaridbo t House -
.'Kew Delhii



applicai^t

Verification

'—4if/a
q/A ^/1 |Vl^^y^/UK-

Age -.

do HfeieBy y^-Sy'thet the contents of para 1 to 4 are true
to the best of my knowledge and pera f to 12 beXeived to b
true on legal advice and that X have not suppressed any
material fact.

Date*

1

Applicants

Through:

U.Srivastava Advocate
G.A.T,. Bar Room
FaniclXot House

.New Delhi,.



applicant

Vef.i..f i c at ion.

^ae. ■ -V^V. _■ R/o,^
4p H'e^By verify) that the contents of para 1 to 4 are trPte
to the best of my Icnowledge a'hci pera 5 to 12 belelveS to be
true Oh legal advice and that I have- not suppressed any
material fact.

-  ul
/^\/V

Applicant

Through:

U.Srivastava Advocate
G.A.T* Bar Room,
FaridKot House

.Hew Delhi,
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S/o .

KOft-.. ■ .-. ■■ WOu[JLSb^.^brO

do verify that the conteitts- of pare 1 to 4 are true

to the best of my knowledge and p©ra 5 to 12 beleived to be

true on legal advice and that I have not suppressed any

material fact.

Date?

r

1
Applicant;

Through:

U.Srivastava Advocate

C.A.T. Bar Room
Faridkot House

1"J ew D si n X«.
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V.er if i c a tiog

L ^S/cT^J^ ■ 8 -
Iv^ R/c<^ y^py^n

do heieLy verify thet the contents of pare 1 to 4 are true

to the best of my knowledge end pera 5 to 12 beleivec to be

true Mgal eclvfee and thet I have not suppressed any

material fect»

Date>

y-

Applie-antj

Throuah:

U.Srivastava Advocate

C»A.T. Bar Room

Faridkot Hovise

New Delhi,
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APPLI'GANT.

Verification
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.  S/ o ,I-

^ R/'O;

do Heie.by Verify thet the contehts' of para '1 to^ 4 .are- true'

to the best of my knov;ledge anc! p®r'a 5 to f2 'belelveS to be

true on ie.gal, advice; and that I- iiaVe-not suppress.^ed' any

material fact.

Daiei

liitit''
■THrougih;

U. SriyafTt ava-^dyoea, te:
GiA.T* Bar Ro.orri , '
Faridkot House ,1

■ New Delhi,
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/vPPLICANT

Verification

•i
•V - .  ;; .. v :R/Q- . -R —v 3^ t: , r.VT"-\:.

do''ne'reby VariTy thet the coritents of para 1 to 4 are' true .

tp^ the be^t of ray knpv^ecjge a'uci piafa 5 to 12 belclyeS, to lie

true on Ipgal advice; and that i have not Bup'j^i'eooCj.' cu;-

material fact.

Date* Applicants

(^,^cvn<<r-

Through;

U.Srivastava A
C.,.A.T,., BarJRppm
F aridlco t Hous e

.'N-ew Delhi,.

,»■



/■ ^
i  CrV^-^ f tO '

APPLI.GAW'J

Verif i c a t ibrr

. , : , ; R/Q. £i,,^^JL2;L-^=wU=~^^ "JvT"
4y.. H'e-feby Verify th-at the cor/tertts of para j to 4 aire true

to the best of ray kno-wledge arid p^ra 5 to 12 be-ileived to be
/

true pn legal advice and that l have" not suppressed any

material fact.

r

'^\^Wy<^ Applicant,

•  OA^brT

Through;

U«Srivast3Va Advocate
C.AoT. Bar Room
F aridko t Ho us e
New Delhi,
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Verification

/LAA S/o

Age.

do hereby verify xnet the contc nts of para 3 to 4 are true

to the best of my }<:nov,'leooe aO;G pora 5 to 1 2 :'jeIei'osd to be

true on lepal advice anci that I have not sucpioass ed any

material fact.

Date? lAv ^ Applicants / n > t/i

Through;

U.Srivastava Advocat?

Faridkot House

e'w D 3 ]. m ̂
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Rae-. - ■■ ■ TT^
ad iidi&h^^^lfY thgt the contehiis- of para I to 4 are trve'
to best of my knowleage aha p^ra 5- to 12 belO-iVfed to be

true on legal advice and that I have- not suppressed any

material fact.

Date;

1
AppiiGaiitj

Through:

U.Sriyastava Advocate
C.A.T., Bar Rppm ,
FafidJcot House

.'New Delhi i.

-<



OS

b es# of my

faC^'.-na'

"■:'"'aw . ■ ■'"

€l^:. :Cp:|>#'3 ^

jidiga ^Ife to tb
aga tbafc I' "siOIS soippf as? ̂  apy

:S
.  'rv-;-:-.

,.3f- ■;. , . ;v'V..'w!;'-J-, ■ .-■ •

^S0. /0Ky-' ■ ■'

y> Sriv-5j st ava Adyoca te;

i'iriaKot House
,'|iaW:©eIhi <i:\0 '-

.  . u.^.V
- : j"'

•  •-•'.■ ■ , •'

':©■

■ ■.■■'*■

'■ri:

.  : :V:'i::"--.i ' ■ ■■■ ■-

;  ft ■■ ■■ >



V
APPLICANT

Verification

Age R/o

do hereby verify thet the contents of pare 3 to 4 are true

to the best of my knowledge a'rid pers 5 to 12 beleived to be

true on legal advice and that I have not suppressed any

material fact.

Datej

V"

n\r^

\

Applicants \

Through:

U.Sriyastava Advocate
C.A.T,. Bar Ropm . ,
Faridkot House

■ New Delhii.



'X .
>

—-- T 7. -y^rr

Verisf i ca.tios

r.Age--.

do- hVieby fferify thet the contertts of, para 1 to 4 are. true-
to fhe beat of u.y Kno«le6ge and p«ra 5 to If belelveS to be
twe pn-l^gal ecfyioe and that, i have not suppreesad any
.material facto

j^pplreants^\nV>^Datei

■V
\A^

Througri:

■ -3 c 3v'a /V'-U.Sriva'st3V^a Advocs te
C.AoT.o Bar Room" .
Faridkot Hovis'e-

, i'? ev? Delt-X~^r



I

I  >

V ■

applicai^

Vftrificatiog , -

o^ ̂H/o." [3) h- P--
do hereby verify thet the contents of para 1 to 4 are tree
to the best of my knovjlebge a'rid^pera 5 to 12 beleiveS to be
true on legal advice and that I have not suppress^ any

I

material fact.

t-
Dete. Applicant,

Through;

U.Srivastava Advocate

C.A.T,. Bar Rppm.:
Faridkot House

.New Delhi,

:  "fc; —. t:'



U' C\

APPLICANT

Ver i fi catiou

2:j Adw
S/o.

^/Q; {gV-?X^ /|\^Age-. . . ..

do HfereBy \reri-fy tfet the contents o£ para 1 tO' 4 are triie /

to the best of my Knowledge arid p®ra 5 to 12 beleiyeS to be

true on l-egal advice and that I haVe not suppressed any

materiel tact.

Date?

l-yh
( OvUVM"^^ cm /5I

Through?.
1/^

U.Sriyastava Advocate
,Bar^.pp^^ ,

Tebidkot House,.
.'New Delhi«,



if.

APPLICAIJT

V.er.ifi caption

Age

o

do hereby \rerify thet the contents of pars to 4 are true /

tp' the best of my knowledge ahd p^rs 5 to 12 be-ileived to be

try© ph legal advice and that I have not suppressed any

material fact.

Dates Applicant.  if- '^lAydy

Through

t, S rX ■/a sJL-rrr-^_ T^hVDc a te
C,/uTt Ser Room
F a r i die o b Mo us e
I'l ew D s 1 n i,

-X



r' ^

/iPFLICAI^T

V er if i c a tion
" y,.!—*' ■—»»■■ i«M »w*

I. —s/o_ ^ , _ _
m .„ : ^/o 1^4x^1 k h
do Hereby vei^fy that the contents of para 3 to 4 are true
to the best of my knowledge and pfsre 5 to 12 beleived to be

Pti legal advice ano that I have not sup'presssd any

materiel fact»

Date? I Z,y^ ^ Applicants

V

A
Through.;

U-.Srivastava Advocete
C,»A = T.» Bar Room.
Faridkot House
Hew Delhi,

-X



applicant

Verif i ca tiorr

U4.

Age>.

oo thet the contentis of par/ 1 to 4 are trte

to t'he Best of ray Kriowleoge and p^ra '5 to 12 BMelVed to be

true on iAgal advice and that I have iiot svippressed any

material fact.

D 9

V

Applicants

Through;

U, S ri^as't aVsTAdvoca te
G,A-T. Bar Room,,
Psridkot House

.Hew Delhi,



/
A

I G

Verification

• /1m^ ([kx/XL-^

do hereby Verify thet the contents of para 1 to 4 are true
to the best of my Knowledge aha per a 5 to 12 beleived to be
true on legal advice and that I have not suppressed any
material fact.

Date^
Appiicantj

Through:

U^Sriyastava Advocate
G.A-T,.. Bar Ro.om,. . ,
F'aridkot House
.N^w Dslhii,, . . . > ■

. t

\

\L
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DERECrORATE GEI>nEilAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA bra wan i RA.IA HARnKN : NEW DELHI 110 027

/f-Al
OFFICE ORDER N0._

t

1 L s SANDIIu/ipJs.rCoiiunaiulant Home Guards, Delhi in exercise of the powers conferred
■  ■■ 1

ufwn me under the Bombay Home Guards Act, jl 947 as extended to the Union Tcmtoty of Delhi and Delhi

Home Guards Rules, 1959 issued vide'DAD^lotification No.f.4/59/CD dated 20.7.59 hereby discharge

Shri TTO S/O Shri <2kc^-n^ ^
Sanad' No. f Pl^ No. llf^9CO(^
ivo \iU[ ■ ^nr^ot r { A/crn t >

of District t-:^gt-.L//"^ itl'with imnwtiatff effect as he has completed his tenure of three

/
years as specified in Rule 8 of the above mcntic ped Notification. : '

•« •

■ li

■]He is further dircaed to dq»sit his unljform articles to Store Siipdi. (Clothing) Headquarters, Raja
Garden and Sanad, 1/Card and other articlcs'isaicd to him with the DSO Concerned within seven days and

submit a No Dues Certificate to cleaf jiisjifossij ■

No. Dis/ /2000-CDHG/

Oi/sp^
(L.S.3Ai<^HU)l.P.S.

COMMANDANT HOME GUARDS, DELHI

DATED:.-2 S'

•A

Copyto:-

1. PSTODGHG&CD
2. PATOCHG/CCMPUTERCELL
.3. DSO (HQ)/OEFICE ORDER FILE
4. DSO (CONCERNED)

yOLUNTEER CONCERIfED (THROUGH DSO)
6. STORE SLIPDT.

f

>

r-

i:"/

-'1 ; V.' 1

mm mm.mm



DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BHAWAN ; RAJA GARDEN : NEW DELHI HQ 027

OFFICE ORDER NO.

I, L.S.SANDHU, I.P.S., Commandant Home Guards, Delhi in exercise of llie powers conferred

upon me under the Bombay Home Guards Act, ̂ 947 as exlei>ded to the Union Territory of Delhi and Delhi

Home Guards Rules, 1959 issued vide DAD Notification No.F.4/59/CD dated 20.7.59 hereby discharge

Shri S/o Shri La('

Sanad No. 7 7^ 5 ^ pjs No. JI ̂  'OVl' E"

R/o CPM-Zl F HrCii Aiam'X n^llu

of District 7~ with immediate effect as he has completed his tenure of three

years as specified in Rule 8 of the above mentioned Notification.

He is fimher directed to deposit his uniform articles to Store Supdt. (Clothing) Headquarters, Raja

Garden and Sanad, I/Card and other articles issued to him tvith the DSO Concerned within ses'cn days and

submit a No Dues Certificate to clear his dues.

(I^^rSANDHU) l.P.S.
COMMANDANT HOME GUARDS, DELHI

No. DisJ. S^/M/2000-CDHG/ / 9 ^ ' I DATED: Â

Copy 10.-

1. PSTODGHG&CD

2. PA TO CHG/COMPUTER CELL

5. , DSO (HQ)/OFnCE ORDER FILE
4. ' DSO (CONCERNED)
5. VOLUNTEER CONCERNED (THROUGH DSO)
6. STORE SUPDT.



A

general of home guards <& crvn, defengf
tii£HKAMSmBgAWAN: RAJA GA^y^: NRW

OFTICE ORDER NO.

I. LS.SANDHU, tP.S., Comm»d™. Hohk Guardi. Delhi i„ exercise of U,e powers eorderrai
cpon me rreir rhe Bomboy H„,„e Guards Aa 1«7 „ exumded .0 the Uruoe Terrimry of Delhi mrd Delhi
Home Oo^ Rules, 1», issued vide DAD Nolillealio,, No.F,4/59/CD daled 20.7.59 hereby discharge

S/0 Shri l-lav-f7/e,r-.v..r-|
Shri Py| V \/^

PIS No. . /oRqg>o-2ySaiud No. fi .'aZ.

r^cA>od7/i NrCfT >^.rlvN I •
tJ2 — uith immediate effect as he has completed his tenure of throeof District

.vcars as spcdiicd in Rule 8 of the above mentioned Notification.

He ishmher direaed ,o deposi, hisurufon. mdeles ,o Srore Supdl. (Cloihiag, Headdunners. Raja
Carder, and Sar^t VCard and other arueles issued ,0 him wirh rhe DSO Concerrvrd wirhir, seven days n -,
submit 3 No Dues Certificate to clear his dues.

( L.S.SA?ft)HU)].P.S.
COMMANDANT HOME UUARDS, DELHI

No. Dts/ -S-jsi-s; /2000-cdhg/ ' 3£ - ̂ 3i.
DATED:

Copy to:-

u.

6.

PS TO DGHG&CD
PA TO CHG/COMPUTER CP' 1
DSO (HQyOFFICE ORDER FILE
DSO (CONCERNED)
VOLUNTEER CONCERNED (THROUGH DSO)
STORESUPDT.

L



DIRECTORATE GENERAL OF HOME GUARDS & QVIL DEFENCE
JVISHKAM SEWA BHAWAN ; R.4JA GARDEN : NF.W DELHI 1 in 077

omcE ORDER

1. L.S.SANDHU. I.P.S.. ConinrndaiU Home Guards. Deihi in exercise of the powers conferred
upon me under the Bombay Home Guard.s Act, 1917 as extended to the Union Territory of Delhi and Delhi

Honrc Guards Rules, 1959 issued ^ idc D.^ Notification No.F.4/59/CD dated 20.7.59 hereby discharge
Shn. /1'-l|<a)na p.v^ Shri

No. 68 ■S' 3 (Q2.<so{I
of District SouHx

-  inuncdiate effect as he has completed his tenure of three
>ears as specified in Rule 8 of the above mentioned Notification.

He IS further dircaed to deposit his uniform ardclcs to Store Supdi. (Clothing) Headquarters, Raja
Garden and Sanad, VCard and other articles issued to him with the DSO Concerned within scs-en days and
submit a No Dues Certificate to clear his rt\ies.

No.Dis/,Si^^ noOO-CDHG/ n.

Copy to:-

1.

2.
3.
4.
5.
6.

( L^StSXnDHU ) l.P.S.
COMMANDANT HCMvIE GUARDS, DELHI

DATED: ^1 .

PS TO DGHG&CD
PA TO CHG/COMPUTER CELL
DSO (HQ)/OFnCE ORDER FILE
DSO (CONCERNED)
YOLUNTIEER CONCERNED (THROUGH DSO)
STORE SUPDT.

.J



--W"-

DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
MSHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110 027

OFFICE ORDER N0._

T';

I, L.S.SANDHU, I.P.S., Conunandant Home Guards, Delhi in exercise of llic powers conferred

upon me uadcr the Bombay Home Guards Aa, 1947 as extended lo Union Territory of Delhi and Delhi

Home Guards Rules, 1959 issued vide DAD Notificadon No.F.4/59/Cp dated 20.7.59 hereby discharge

siiri P/nArHvj. sr sJo ^hri \p>n>AQ :iv>c/A Gour'
7~7 ■ • ^ / /

Sanad No. PIS No. I I 89 CC^ ̂Q^g^ j ^

R/o

of District

1:^/7 Kal P /Vr^ira'i/%n Nc( 0'C^\y^ \ -
S70-l7^y) with immediate effect as he has ,completed his tenure of three

years as specified in Rule 8 of the above mentioned Notification.

'tn.'; r:

He is further directed to deposit his uniform articles to Store Supdt. (Clothing) Headquarters, Raja

f i: Garden and Sanad, UCard and other articles issued to him with the DSO Concerned within seven days and
.  ■ ■■ ■- -

I,' ■ submit a No Dues Certificate to clear his dies.
1
0

(L.S.SA;i®lHj) l.p.s.
COMMANDANT HOME dU ARDS, DELHI

No. Dis/^^OJ /2000-CDHG/_ DATED:

X.

Copyto:-

1, PSTODGHG&CD
2. PATOCHG/COMPUTERCELL
y. DSO (HQ)/OFFICE ORDER FTUZ
4. DSO (CONCERNED)
5. VOLUNTEER CONCERNED (THROUGH DSO)
6. STORE SUPDT.

-  fff' ijf



DERECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA 8HAWAN ; RAJA GARDEN : NEW DELHI 110 027

OFFICE ORDER NO. )S7)

I, L.S.SAI^HU, I.P.S., Commandant Home Guards, Delhi in exercise of the powers conferred

upon me under the Bombay Home Guards Act, ] 947 as extended to the Union Tcrritoty of Delhi and DcHiii'

Home Guards Rules. 1959 issued vide DAD Notification No.F.4/59/CD dated 20.7.59 hereby discharge'

Shri s/o Shri /?hir€c/
Sanad No. pjs No.

of District . with immediate effect as he has completed his tenure of three

years tis specified in Rule 8 of the above mentioned Notification.

He is further directed to dqjosit his uniform articles to Store Supdt. (Clothing) HeadquarterSs Raja

Garden and- Sanad. I/Catd and other articles issued to him with the DSO Concerned within sm'en days and

submit a No Dues Certificate to clear his dues.

No. Dis/^;ff^d3/200Q-CDHG/ 99^

Copy tp;-

1.

2.

5, -i

4.

5.

6.

(LSAWOHU) l.P.S.
COMM/J^JDANT H(»dE GUARDS. DELHI

DATED

PSTODGHG&CD

PA TO CHG/COMPUTER CFi i

DSO (HQ)/OFnCE ORDER FILE
DSO (CONCERNED)
yOLUNTEER C0NC:ERNED (THROUGH DSO)
STORE SUPDT.



DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DE.I' ENCK
.  NISHKAMSKWA BUAWAN ; RAJA GARDEN ; NKW OFU-HI 1 lU 027

OFFICE ORDEK N()._. __M2,

I, LS.SANDHU, I.P.S., Conumuidiuil Home Giuuds, l>cllii ii) exorciio of ihc |w\\cis cohIih^lI

upon roe un^ Ibe Bombay Home Guards Aci, 1947 as extended lo llie ijiuon Tcniiory of Dvliii a/id I>clhi
,s.

Home Ouatdj Ruleij-1939 Issued .vide DAD Nolincalion No.F.4/59/CD dated 20.7.^9 iicicbv iliielui^c

sj^—l:dMna=L-^«Z s/o shn
Sanad No. 51^3. PIS No.

9a,\;2JLQ
of District . K\ ft ti^K, OA*1^ will) immediate effect as lie lu.s complcicd his icmuc of ilucc j'

years os spociflcd in ̂ le 8 of liic above mem ioncd Noliflcalion. I

'  { ■

He U flulhef directed to deposit his uniform anlcics to Store Supdt (Clothing) llcadtiiuncrs. Haja j
^  ■ i ■

^"^dcn and Sarosi FCard and otlicr articles issued to him with the HSC) Concerned within se\eii lius .ind , -
'  . r. . ^ I

submit a No Dues Certidcsitc to clear his dues.

•

(LS^nTTniii'i ips
COMMANDANT IIOMl: GU.MtDS, DELHI

No. Pis/ /20(X)-CDiiG/ 2 o:?-2c-7 aXlST DATED;
•  ! f

Copy to:- ■ ■ } .' ./ I
■  !

I. PSTODOHG&CD j
7. PA TO CHO/COMPUTER CELL
T  DSO(HQVOi-FlCE ORDER FILE
4.^ DSO (CONCERNED)

VOLUNTEER CONCERNED (THROUCH DSO)
6. STORE SUPDT.



■ -• DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DLI ENCK
.  , NISMKAMSKWA KMAWAN ; fc/VJACAHDCN : ̂^:\V ikl.lll 1IU()27

OFFICE OKUEK NO. Mil

I, LS.SANDHU, I.P.S.. CoduiuukLuU Home Ctufds, [3cll\i m exercise of Ihc |>ooeis conliiK\l

upon rOv uiidct Ifcc Bombay Home Guards Act, 1947 as cxlciklcd lo ihc (jniun Tcrriiory of Dcliii a/id

Home Ouar(& Ruk«, |939 Issued .vide DAD Ndificalion No.F.4/5';/CD diUcd 20,7. S9 hcicby diwlurgc

s/o sw

Sanad No. PIS No. 3^S^03./ L

R/" ^ ,
of D1.5trlct „K\ ft V4 .ga"jr w'tJi Immediate effect as lie has completed his icmuc of three

years as spoclfled In ̂ le 8 of ihc above mcnilortcd Noliflcaiion.

•  f .

H« U further directed to deposit his imifonii articles to Store Supdi (Clothing) Heod^iuricrs. Raja

'feknand Sanad, S/Card and otkr articles issued to him with the OSO Concerned withm scncii divs and
I  1\ . _

subniit B No Due# Certificate to clear his dues.

'  /•
'  ̂ '..lo.,-

(L.S^-ANT)Tri')!PS
COMMAKUANT HOME GUARDS. [;EUI1

Copy lo> ■ I .'

1. PSTODGHG&CD
2  PA TO CHO/COMPLTf ER CELL
T  DSO (fiQVGlTlCE ORDER FILE
C  , DSO (CONCERNED)

v-Sr' VOLUNTEER CONCERNED (THROUGH DSO)
6. STORE SUPDT.

No. Dis/ /20<X)-CDHG/ 2 0^-2c>-9 oXlS" DA1TD; S /')) 0



(
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DIRECTORATE GENERAL OF HOME GUARDS & CTVTL DEFENCE
NISHKAM SEWA BHAWAN : RAJA GARDEN ; NEW DELHI 110 027

OFFICE GFLDER NO.

I, L.S.SANDHU, I.P.S., Commandant Home Guards, Delhi in exercise of tlie powers conferred

upon me under the Bombay Home Guards Act. 1947 as extended to die Union Territoiy of Delhi and Delhi

Home Guards Rules, 1959 issued vicfc DAD Notification No.F.4/59/CD dated 20.7.59 hereby disclurgc

Shri . J-h> S/o Shri

Sanad No. PIS, No. 0 OS/ - ■

R/o M/;?- . ,•

of District \viiij Humcdiatc effect as he has completed his tcnurc of three

years as specified in Rule 8 of the above mentioned Notification.

He is further directed to deposit his uniform articles to Store Supdt. (Clothing) Headquarters, Raja

Garden and Sanad, I/Card and other articles issued to him with the DSO Concerned within seven days and

submit a No Dues Certificate to clear his dues.

L.S.SANDHU) 1(L.S.SANDHU) l.P.S.
COMMANDANT HCtfdE GUARDS. DELHI

No. Dis/'^<g('-^^000-CDHG/ /0/^~2)-~/^ DATED:

Copy to:- , ■

1. PSTODGHG&CD
2. PA TO CHG/CXDMPUTER CF.l.T

1  DSO (HQ)/OFnCE ORDER FBLH
4. DSO (CONCERNED)
5. VOLUNTEER CONCERNED (THROUGH DSO)
6. STORE SUPDT.

i  Mm
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DIRECTORATE GENERAL OF HOME GUARDS St CIVIL DEFENCE
NISHKAM SEWA BHAWAN : RAJA GARDEN ; NEW DELHI 110 027

'  OFFICE ORDER N0,_

1, L.S.SANDHU, I.P.S., Commandant Home Guards, Delhi in exercise of iJie powers conferred

upon me under the Bombay Home Guards Aa, 1947 as extended to the Union Territory of Delhi and Delhi
<

Home Guards Rules, 1959 issued vi(^ DAD Notification No.F.4/59/CD dated 20.7.39 herd?)' discharge

Shri (^^rr). S/o Shri

Sanad 'No. d'A)/ ̂ 9A. PIS No. //'•?9 C 0S/ • ■

R/o ,

of District with niuncdiate effect as he has completed his tenure of three

years as specified in Rule 8 of the above mentioned Notification.

He is further direaed to deposit his uniform articles to Store Supdt. (Clothing) Headquarters, Raja

Garden and Sanad, 1/Card and other articles issued to him with the DSO Concerned within scx'en days and

submit a No Dues Certificate to clear his dues.

(L.S.SANDHU) I.P.S.
COMMANDANT HOME GUARDS, DELHI

No. Dis/'^<g(^-^2000-CDHG/ DATED:

Copy to:-

1. PSTODGHG&CD

2. PATOCHG/COMPUTERCELL
.1. DSO fHQ)/OFnCE ORDER FILH
4. DSO (CONCERNED)
5. VOLUNTEER CONCERNED (THROUGH DSO)
6. STORE SUPDT.



f

I>IRECK)e4|E:G£r^^ GUARDS &

OmCE OfiDER ;V0. ■ ■

I. LS,SANDHU. 1.1.5., K»» Gua,^. ;,a.. a, of 0,cp„.e„ „arc™<l
«,«. « ««., ,.= 0.,.. Aa. , „ o.u=Aaa. . ,.,,. archi DC.
^  ̂

'..yiW HgAaO ̂  if'-'itomsm^y^fM':'
or DiiUKt 'SouVv

}0Jii Oi spa;i/icd in Rule 8 of the .sbove menUjnaJ N'otillcaiio.n

. :■' , ■ ■ ■'' ' '" '''~T'._ HiiJ mcrrcdwc dica aj he hoi camplcicd Uuc^ .

h.. ,.iG„ . S... Sa^,. ,c,^Cxc3c;i and Sznad, I/C^d^ Wher aniclcj j|,Aaj to hiin w-iih the DSO Concerned uiihin sc%e
'  suh!t7i( 8 No f)MC5 CertUJcjle to clear liis dictf I sc%-cn titys unj

fio IJis.'

Co/)> to:-

1
/2000<DKG/ ! '•■ ' • • ''I'

f L.S.^iqDHU^lRS.OMM..-^S DA\1 1 GUARDS. DELHI

J.ATED- ^ S"" <■" -< r:

'  f'STODGHG&CD
2  PA TO CHG/CQWPUTER C^f ?, .1
.  ̂ ORDER ra.c4J  I>SO (CONCERN^) . f

■■' "1
■• i

: ■ '

:-; Si

*«V-;



OFFICE ORI»ER XG. '

LS S.NOHU. , P.S . c_,

,  «0.f «.CD .0 ,.„ ̂

s„,. 0'iii^i<t'

'"" —-iiM-,_S(K;3i .VjiUr H<^u^ vv: IJ- .„.
of DliUici *2Cl-V^ ■ ■•.-• ■". ■ ■ V- . '

>coaas.p;>;incd,nRu)cSof.hc4tx,vrmcnU.n«JNoii/ic3non. " '^ ' ' '

fe

..:.i

V

He ii funba 10 deposit hi:

Gojdcji and Sanac^ IfC^^oiher aniclcs jfiusd to hici wii>̂
k 'i rm .jn:-,ics ... -''•"''■t: t>'j,-«Ji, (Cloiiiing) Hcadquanars, Raja

submit a No.Dacj Certyjcafc to clear his chiet-
 dve DSO ConceriKd v^ithin ic\-cn tiiys nnJ

No i>i.,' ./2(X)o<r'KG/ ' ■''''■

Cfifn 10 ■

I

2.
F-S

T~

f L.s.§Aj<bHU)i.p;s.
C OM'.<..v;;dan- ! ;&,(E GUARDS, DELHI

;:> N'T - ■<'-

1
 TODGIIG26CD |PA ro CHG/CCftiPUTER QEU f

]  4 jJ!iO(HQ^mCEORDERFlLBl
^  DSO (CONCERNED) f

(TJ^l.'Gfi DSO)

,r. 4>
•  !f

J

A

,«*i:



■ ̂  & civit defencemiKAM ;.E\VA IIMMVAN ; „AM HAnilFN ■ Nrw „.., „,. ^

OFFICE OHUEU NO.__^l W <.' J -/

.  1. L.S.SANDHU. I.P.S., OcBI i„ of B.c powers eoofccd
upon me mider llie Bombay Home Gaards Aa, 1947 as extended to tJic Union Territory of Delhi and Delhi

. Sanad No.,^£fVZ22it£___ PIS No. 11^9^670 ■

wfd.

yc;. 05 specified in Rule 8 of the above mentioned Notiiicatioa.

ji

'  il
1  (!

Heir farther directed to deposit his tntiforn, ar.ic.es ,o Store Sn,xi,. ,C.othi„y „cadr,.m„a^ ...j,
V  ̂̂ -^--^-^-'^^-o-^-^.issoed.o^twidrdeDSOCotKemeds.thh.seecnr.ysand

submit a No Dues Ccrtmcatc to Clear his dues.

No. Dis/e5%'(^e

Copy lo;-

/2000-CDHG/

1.

2.

.T.

4.

5.

6.

commandantIiome^g^^
DATED: >/

pstodghg&cd
PA TO CHG/COMPUTER CELL
Dso (HQ)/office order tile
DSO (CONCERNED) '



GENEKAI, 01' HOME CUAItUS <& CIVIL UEFENCF
ni-siikam mMWAN, ,um ,Mwm ■ nfw

OM'lCt OltUKU NO. ) J' I
_  I. L.S.SANDHU. I.P.S.. .Conmadn,,, Home GmedJ, DeUu i.> exeipisc of U,= powm coeifcNod

upon mo Luxle, U.e Eomtay Home Guards Ac, 1M7 as cxrerulod ,o d,e Umon Temior, of Delhi and Delhi
Home Guards Rules. I9» Issued old: DAD Noliliea.ion No.F.Wd daied 20.,.J, herelry dipsharae
Slul. /HKfVi'A"? .^Msl //tT s/oShri Xls> /a

■  Ho. PIS No. 1/89 i>7«,
.A/:?- '^3rir" /el.. j;y , A/r/^,iry? ACpPi %pj/, ''

«r OH^e. rnm hs„,„.a.e eifeel as he Ims eompleied m. lenme of Ouee
years as jpccificd in RuJc 8 of Uic above mcnlioncd NotiUcation.

.! I

He is fursher direcied deposu his uruform arueles ,0 S.ore Supdl. (Clodrina ,.,ead,u.r.ers. Raja
Garde,, and Sa,»d VCard and otl,e, anides issued Ida, ui.h Ore DSO Coi^med ssiihin sesen days and
submit a No Dues Ccrtincatc to dear fus dues.

No. Dis/.^^^/.2000CDHG/

Copy to:-

1,

2.

.1.

4.

5.

6.

( ) I P S
COMMANDANTJIOME GUARDS. DELH/

DATED:

X

PSTODGHG&CD
PA TO CHG/COMPUTER CELL
DSO (HQVOmCE ORDER FILE
DSO (CONCERNED)

mTKOUGIl DSO).

1  ;

i i

I

IV^,



i.

DIRECTO^TC CTTOKAL of home GUARDS & CIVIL DEFENCE
NI^HkAM SKWA BFIAWAN ; RAJA GARPRiy ; NEW DF.I.HI no 027

OFFICE ORDER NO.

I. L.S.SANDHU;i.P.S.. Commandant Home Guanls. Delhi in exercise of the pmcrs conferred
upon me under the Bombay Home CSuards Act, 1947 as extervded to the Union Territory of Delhi and Delhi
Home Guards Rules, 1959 issued vide DAD Notification No.F.4/59/CD dated 20.7.59 hereby discharge

Sanad No. _ PIS^No._

. APj?^
with immediate effect as he has completed his tenure of three

years as specified in Rule 8 of the above mention^ Notification.

V .  He is further directed to deposit his uniform articles to Store SupdL (Clothing) Headquarters. Raja
Garden and Sanad. !/Card and other articles issued to him with the DSO Concerned within seven days and

tubrnit a No D«es Certificste to clear his dxes.

'X

No. E)is/<^/^^/2000-CDHG/ ^4'-7"

Copy to:-

2.

J.

4.

5.

6.

(L.S.,3ANMU) l.P.S.
COMMANDANT HOME GUARDS. DELHI

DATED:

PSTODGHG&CD
PA TO CHG/CCMPUTER CELL
DSO (HQ)/OFFICE ORDER FILE
DSO (CONCERNED)
VOLUNTEER CONCERNED (THROUGH DSO)
STORE SUPDT. *



L

HOME GUARDS & CTVIL DEFENCE
NISHKAM SEW/VBHAWAN ; RAJA GARDKW: NEW DELHI Tin 077

OFFICE ORDER NO,

I. LS.SANDHU.'I.P.S.. Commandant Home Giiards. Delhi in exercise of the powers conferred
upon me under the Bombay Home Guards Act, 1947 as extended to the Union Territory of Delhi and Delhi

Home Guards Rules, 1959 issued vide DAD Notification No.F.4/59/CD dated 2Q.7.59 hereby, discharge
Shri Sbri

No. PIS No. H

wilh immcdiaK effca as he has completed his tcmire of three

years as specified in Rule 8 of the above mention^ Notification.

V  He is further directed to deposit his uniform articles to Store SupdL (Clothing) Heackjuarters. Raja
Garden and Sanad. 1/Card and other articles issued to him with the DSO Concerned within seven days and
lubmit 3 No Dflcs Certificate to dear his d-ies.

No. I7is/<^/$^/2()00-CDHG/ ^^-7"

Copy to:-

1.

2.

3.

4.

5.

6.

( l.s..5an6hu ) i.p.s.
COMMANDANT HC»^ GUARDS, DELHI

DATED:I"

PSTODGHG&CD

PA TO aiG/COMPUTER PFl T

DSO (HQ)/OFFICE ORDER FILE
DSO (CONCERNED)
VOLUNTEER CONCERNED (THROUGH DSO)
STORE sSUPDT. ■ '

. L ■



I

general of HOME GUARDS & aVIL DEFENCE
jVKHKAMSEVM BHAWanIp* GARPEV t NEW KEI.HI 110 027

OFFICE ORDER NO.
/^/5S

^  I. L.S.SANDHU, I.P.S., Commandani
c

upon mc lintfcr the Bfimbay Home Guards Act.

Home Guards Rules. 1959 issued >T<i: DAD

, Shri ._U<

Sanad No. pjg

1-/^ ku^/Cr^
District ^

years as specified in Rule 8 of the above mcati

lome Guards. Delhi in exercise of iJie powers conferred

M as extended to the Union Territory of Dcilii and Delhi

ctification No.F.4/59/CD dated 20.7.59 hcirty discharge

S/o Shri ^

No. ■

//; , Ar -^f//

|irnmediatc effect as he has completed his tenure of three
! Notification.

He IS further dircaed to deposit his uiionn anicles to Store Supdt. (Clothing) Hcbdquancrs. Raja
Garden and Sanad. 1/Card and other articles issjjcd to hint with the DSO Concerned

submit a No Dues Certificate to clcair his dues.j
within seven davs and

No. Dis/j;^^/^/2C)<50-CDHG/ ^0^ "<^3-.

•Copy to:

.  .1.

1.

.t.

4.

5.

6..

( L.S,SANDHU ) I.P.S.
COlvlMANDANT HOME GUARDS. DEpfi

>: /2DATED: j /'2SlS^

PSTODGHC&CD
PA TO CHG/COMPUTER GFI r"
DSO fHQ)/OFFICE ORDER FILE
DSO (CONCERNED)
VOLUNTEER CONCERNED (THRCUGH DSO)
STORE SUPDT. •



>

DIRECTORATE GENER/JL OF HOME GUARDS & QVIL DEFENCE
NISHK:\M SEWA DHAWAN : RAJA GARDEN : NEW DELHI 110 027

OFFICE ORDER NO.

I, L.S.SANDHU, I.P.S., Conimaiidaflt Home Guards. Delhi in c.vcrdsc of tJic po\vcrs conferred

upon mc under the Bombay Home Guards Act. 1947 as e.xlcnded to the Union Territory of Dclli; and Delhi

Home Guards Rules, 1959-issued vide D.^D Notifica'tion K'o.F.4/59/CD dated 20.7.59 hereby discharge

Shn' C<P-e.^ ■ ■ /H Sfo Shri

Sanad No. 6 Y^ PIS No. /AS'9(?T-9^ ^

R/o. .

of District _ _ r^ith immediate effect as he has completed his tenure of three

years as specified in Rule 8 of tlie above mentioned Notification.

He is further directed to deposit his uniform anieJcs to Store Supdt. (Clothing) Headquaners, Raja

Garden and Sanad, l/Card and other articles issued to him wth the DSO Concerned -within scs-en days and

.submit a.ND.Dties-Certificatc to .clear his dues. .. r

(L.S.SANDmj) l.P.S.
COMMANDANT HOME GUARDS, DELHI

No,i Dis-'.^y?|^vj/2000-CDHG/ ^^ ^ ̂ DATED:

Copy lo:-

1. PSTODGHG&CD

2. PA TO CHG/COMPUTER CELL

3. DSO (HQ)/OFFICE ORDER FILE
4. DSO (CONCERNED)
5. yOLUNTEER CONCERNED-CTHROUGH DSO)

.  6. STORE SUPDT.



DIRECTOR.^TE GENERAL OF HOME GUARDS <& CIVIL DEFENCE
NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110 027

OmCE ORDER N0._

I. L.S.SAVDKU. I P.S.. Commandani Home Guards. Delhi in exercise of the powers conferred

upon me the Bomba>' Home Guards Act. I as extcjvied to the Utiion TcJtt\or>' of Dtlht tkiiU

Home Guards Rules. 1959 issued vide DAD Notification No.F.4/59/CD dated 20.7.59 hereby discharge

Shri S/o Shii

-r^d) PIS No. Od)^ LSanad No. ̂

R/o T-ZJ! Altf^
of District ZX^yZ/- with immediate effea as he has completed his tenure of three

years as specified in Rule 8 of the above mentioned Notification.

He is further directed to deposit his unifomi articles to Store Supdi. (Clothing) Headquarters, Raja

Garden and Sanad, 1/Card and other articles issued to him with the DSO Concerned within scs cn days and

submit a No Dues Certincatc to clear his dues.

No. /2000-CDHG/_

( l.s:sandhu)!.p.s.
COMNiANDANT HOME GUARDS. DELHI

DATED: c/

Copyto:-

1  PS TO DGHG&CD

2  , PA TO CHG/COhfPUTER CELL

.1. DSO (HQ)/OFnCE ORDER FILE
4. DSO (CONCERNED)
5. VOLUNTEER CONCERNED (THROUGH DSO)
6. STORE SUPDT.



»

omrEORorHNo. _

I. L.S.SANDHU, I.P5.. Commandinl Hontc GiurHt n.ik' • •«on|c Ciurds. DcUu in wcrcijc of Ihc powers conferred

0 a. U^c.T«i,„^oru.,h,Home Guo^Rote. ^ DAD No.F.4/i9/CD deled 20.7,S<) hereby diioLvse
Slm:-/k>j,2^/ri'l7 ^ /jO/
Semid No._^£d2:^£;;g___, ^ H HA O/■- y.
ofDitirici ,,d,. ..i: w,U, unxTvccHaic effect M he has completed his tenure of three
>cars as specified in Rule 8 ofihc above mcnUoncd Notification.

He H fenherdiieeeed ,o depod. hH »Hon„„de.e. loSlom Soph. (Cloihloa Heod,m.„e,d Rejo
V  Crude 1 end Slmd. bCeid end other Ulickl itlued to him oiih ihe DSO Ctmcemed o-iihin teoe.i del ! nnti ,

submi, a No Dues Certificate to clear his dues.

( LoSo^NOTiU ) I RS.
COMMANDANTnOMCuUARDS. DCLHl

No. Dis/:^S?j^^OOQ-CDHG/ - C, Q DATED' CrtirJi
\

Copy to:-

I  PStODGMC&CD
2  PA TO CMG/COMPUTER CELL
■V DSO (MOyOFFICF. ORDER FILE
•1 DSO (CONCERNED)
y  YOl.UNTIiER CONCERNED CniROUGIi DSO)
(> STORESUPDT.

.  I

.  ̂ I



DIUKCTOHATE general op home guards & CIVIL DEFENCE
NmK.AM_SEy/A EUAWAN ? RAJA GARDEN ; NEW DELHI - 27.

OFFICE ORDER NO

It L.S, SAI€HUs, IPSt Comraandant Home Guards, Delhi In
exercise of t-he povjero conferred upon me under the Bombay Home
Guards Act, as extended to the union Territory of Deliii
and DeHil Home Guards Rules 19^9 issued vide DAD Notification

No«f.^/59-GD dated 20.7i!j9 hereby discharge

'  S/o Shri
R/o ' ^

Sanad No.

of District ■ ■ ■ , - who
has completed his tenure of three years dlAspecified in Rule, 8 of
tine above mentioned Notification,

He is furtrner directed to deposit his uniform, sanad^
l/Card and other articles issued to him with th.e store supdt.,
(Clothing) at CTI Raja Garden, -witiiin three.days

( L:^S, SANIHU ) IPS
COMMANDANT HOME GUARDS ; DiLP.I

No« Dated

Copy to s-

1* PS to dghg/dcd.

2. PA to DCffiG/DDGD. ■

3» PA to CHG.

^  DSO (HQ) .
5* DSO (Concerned),
■6.- .Volunteer-concerned (Tti., DSO)
7, store supdt.
6« office order File.,

( L,So SANIEU ) IPS
COMMANDANT HOME GUARDS t DELHI.
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:'l' ^ DIHKTOEATE QENKSAL OF HOH?J QUA HIS & CIVIL DSFSW^E •
"■ i wja omEa > ksw pkui

OFFICE ORDER

ly L.S, SANiaU| IPS, Ccwmandant Home Quards,/Delhi in
exercise of the powers conferred upon eiO under the Bombay pome
Guards Act, 15^7 as extended to the union Territory <rf Delhi.
and Delhi Home Guards Balea 1959 issues:- vide D'-D Kotif.-tcation
Ho,F.^/59h;d dated 20.7%59 hereby discharge

Qffr^cv^\ \LU\'^'i^ ti-Q: <iSanad fjo. —^^4—
of District _ S<^7A./X on •vAio
has completed his .tenure •. f three years fiAspeoified in_Rule 6 of
.me above mentioned Notification,

He is furtiier directed to deposit his uniform, sanad,
l/CS-rd and other articlfis issued to him with the store supdt,,
(Clothing) at CTI Kaja G-arden, within three days.

' PA/CHG/99-CDHG/^^^CiS^^^'^No

Copy to

/
( L^S. aiRIHU ) -IPS

COMMANDANT ROMS GUARIS j DMRI

Da tod.

.u PS to mig/dcd. -
2, PA to DCGHG/dICD.
3. PA ' to CP Q - '

DSO CHQ) .
DSO (Concerned) . ^

6. Volunteer CohceiTied (iTi. DSO).
7. Store Supdt.

8. 0rfice Order ?ile.

Ucf. .
< L ,a" .) .-IPS

COMMA Km NT HOMS GUARDS j Dffifll .

'•■ .^1

» i-



JSS'S GSNBML OP HOME GUARDS • & .CI DSFKKGB
..y Qkjd)m .i new dm.hj >• p_7.

OFFICE ORDER KO^ 23S

Is L„S» SANieUj Ips'i COwiD'^ndant Homo Guards|'-D©lhi In
exorcise of Uie povjero (ionf'errod upoh rae under, tlie Bokbay Pome
Guards Actj 15^7 as extended to tbe.union Torrit'ory aif .Delhi

-and Dellil Home Guards ruIOo 19$'9 issued vide Ml) Noiirtcatlpn
NO,f.V59-GD dates 20.7,59 discharge

k_ s/o shrl

"  A^'Qy/A sanaa' .No." .
of Elstriot __KSh£.ir.Ue^^, '■ on /9.-3 -9^ '.ho
ha;^completed his .tenure of three years aA speqifii3d In Rule" 8 of
the dbove mentioned Kotlficatlcin* * • " "

He Is further, directed to deposit his unjform, sanad,
l/Card And other articles issued t.o biw with the store supdte,
(Clothing) at cn Wa Garden, within three days»

(Lvs^^-ajcismu ) eps
COMMANDANT HOME GUARDS : DELHI

No« 9" J PQ- $- /9\^ '
Copy to :»

1. ■ PS to dghg/dcd.
2. PA to DCffla/DDCD.
3<. PA to GflG.

DSO (HQ) . ' ■ •
DSO (Concerned) ,.

6. Volunteer Concerned (Th *' DSO)
7. Store-gupdte.
8. office order File.

\( lt84^^kmi\J ) IPS
COMMANDANT GUARDS I DELHI



DIRK TO RATE GISNEKAL OF HOME GUARDS & CIYI^L CpKNCK
NI^KAH SSVfA H^AWAN t RAJA OARDgL-L.iiSH-BMi..."' f—

■  ■ OFFICE ORDER DO

If L.S, SAUIEUj IPS, cotnmaudant 11 oma Guards,■.«'D©lUi
exercise of Uie povicrs conferred upon tne under the Bombay pome
Guards Act, 15^7 as extended to' the.union Territory of .'DelHi
and Dcliii Home Guards Rules 19^9 issued vide dad Notification^
Wp.F.^/59'-GD dated 20«7^59 hereby dlscharge .'sb /

s/o S))ri

of District ^(.1^3/^ . on
completed his .tenure of three years iaAspecified in Rule 8 of

the ahoYe mentioned Notification*

He is furtiier directed to deposit his unjform, sanad,
l/card and .other articles issued to him U:q store supdt.,
(Clothing) at CTI Raja Garden, vithin throe days»

(i,»s, aA-H&u ) lys
COMMANDANT HCmE GUARLG ; DlsLRl

Copy to s-'
t, ■ PS to dghg/dcd. ■ ■
2. PA to DCGHG/DICD.

^ 3. PA to CHG.
h, DvSO (HQ).
9. DSO (Concerned)
6. Volunteer Gohcerned (Tti « DSO)-
7. s tore, supdt,; . • .

8. o.ffice,order-File.

■  ̂■  ( L*S* ^NTOU ) IPS
COH>IANMNT HOME GUARDS t D.ELRI



I

UIRECfOIUTE GWE^L OF
qF.WA BHAWAM - RMA GAROKN : NF.W„

OFFICE ORDER NO.__Riji.

■' I. L.S.SANDHU, I RS., Com,mm<bnl Homo Coords. Delhi in exorcise of posvois conferred,
upon me under d,e BOmboy Homo Gnords Aa .947 as oxmnded ,0 iho Union Tcrriiory of Do,hi and Delhi,
Horn,., Cuards Rules. ,999 issncd.vide D.M7 Noufiohon No.R4/99,CD dmod 70.,.» ho,oh, ehsehrrho

//jr_s;o --
Pi,s No.JhJiAAimS.Sa„nd.No._£ffZ2252-

of Disme, -m inunedi.,0 olfec, as he has complolod his .enure of Ihree
ywrs as sjxcilicd in Rule 8 of the above mcpiioncd Notificailon.

He is furdm, direaed ,o deposi. his umforrn anielos ,d S.ore Supdl. (Codring, Hoad,umters. Raj.
Garden and Saiud. FCnrd iu,dod>or ameles issued ,o him sold. U,= DSO Concerned sshhin ses-en days and
subinii a No Dues Certificate to clear Ids dues. ^ ̂  „ ^ ^ , •

No. Dis/,

Copy lo:-

/2000-CDKG/ ,^•^'31

< L.S.SANDHU ) l.P.S,
COsMMANTDANT HOME GUARDS. DELHI

1  PS TO DGHG&CD ,
2  PA TO CHG/COMPUTER CELLDSO (HQ)/OFFICE ORDER FILE
4  • DSO (CONCERNED)5  ' yoLUNTEER CONCERNED (THROUGH DSO)
6 - , <]tORE SUPDT. ' . ' -u.^. ■

DATED:
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DELHI ADMINISTKATION, DKI.MI

NOTIFICATION'

Delhi, the 20th July IDfifl
»

-o- No. F, it/.l.'J-C.U.-^lii oxofclsQ of Iho powci'.i conrcrind Iiv snt'llot^ol the BoiTiluiy Homo OiiiDcl.s Act, 1!)'17 n.s oxloii'lfd In Ihc Union Te
U'lory of K^ihl. liio Chief Cominisslrjnor nf. Doliii ii plensecl lo iiiuk'o|.^|ioilowlng rules, namely: —

■Tlic.so ritle.s may bo cnllecl ll'c Uclhl Homo Guards^jjEujes, 1939.
Dclliimons;—In llieso rules unlos.s llio conlnxt olliorwi.'re requires,

'  1. "Act" me.nns the Bombay Homo Guaids Act of 1947 as
'.iextended lo the Union Territory, of Delhi.

2. "Chief Commi.s.sioncr" means lIio Chief Cnmmis.sinncr of
Delhi.

,rg.,j|^ ■ "Commniifiaiit'' mCan.s • a Commandant of Home Guards
appointed imder section 2.

'  4. "Commnndant Gcnoial" mcan.s llie Commandanlr General ^
appointed under section 2.

«['• > '• "lorrn" nu-'ans a form appended lo llirse rule.s;
0. "Home Guards" means the Home Guiiids • conslilulod under - .
.  section 2; ' ^ ,

"member of Home Guards" means a member appointed under
sections; • -

"section" means a section of the Act. • .
jwil— y g.o ■ . , ; ■if.'fo-
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M ^ °"°'"'^ "■= "'8= of 20 years"°''"Pl=tedU.e-^Voo years. ■ 'I  J lie Img pas}:od at Icust tliP fnii»'i'K" " r 'Ud) he hns-j becii medicolly examined
directions of the Coimnhndnn n accBFdance wiHi iul

°'-l
', ;'f" =,PledB0 ln™onr'jrb"fOTj"Ji "PPeinlment as a member sbnil 5authorised by ]„,„ i„? ,L purjmsr °°'"'"""8anl General or an 0^"

"t'SH?"''"pua^df-^Sirbe^r^irri';'" menrber of !h^''
lime, o"c''ioml!na\ed'bv°'tSe'co',n^ any such mombcr may nl'tnii

::;r,i::r 5":=—
9. Limit oT a

■; relax",imatichmil'Tn Sirbira,ses.°'''°':^' '''' Commandanl ntaj'
-■ sS?oMiVrT"°^r'^ ''""S'G\ird;"i,a°i'i So arp "rf '"'■hrm,„ / ^ of scctioh Gil unless U.n discharged under sub- '-i•  'ihS'lS °"°V''j=Stenhfl iS' tt'gSoS"''"?''' mmSbiSTS Ihe Homo Guards Orgnnl.sntion. '^°'f'"c or discipline of 111
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•  11,- UcslRnalion.—A member of llie Momo Guarcjts may resign his
illicc l)y an application in writing addressed to the Commandant
General.

I  Provided Hint svicli resignation shall not lake ciVecl imle.is the
Commandant General accepts the same after being satisfied that there
ire good and sufUcicnl reasons for the .same,

T.!, OrRanlsallon.—In addition to the Commandant General, the
lionie Guards shall consist of a Commandant and such oilieer.s and
other ranks as may bo considered necessary by the Commandant
General, I

1,1 Powers of the Comfiiamlant General ami Commandant.—(1) The
Cffmmandant General 'shall exercise general supervision and control
uvcr the working of the Home Guards. He shall ho directly re,=;])(;nsible
lo the Chief; Commissioner for the ellicient working, discipline, ndminis-
Iralion and training of the organisation.

(2) Suliject to the supervision and control of the Commandant
General, the Commandant shall exercise, supervision and control over
liic working of the Home Guards under his command. He shall be

■  responsible lo the Commandant General for the cllicicnt working,
discipline, administration and traitiing of the Home Guards under his
conrlmand,

(3) Subject to the su|;crvision and conl.inl of the Commandant
,  General and the Commandant, any olliccr of llu; Home Guards autho-

■  rised by the Commandant General in this behalf may exercise the
powers conferred by. section 4 in such circumstances as the Commandant

• General may specify.

14, Discipline.—(1) A member of the Home Guards shall obey every
order of his superior officer.

(2) For the purpose of administration and di.seipline the members of
Ihc Home Guards siiall be under the control of their own ollieers:

''irovided that if a contingent of Home Guards is acting in conjuuc-
li,„ wilii the ordinary rHlice Force, In the maintenance of law and order
the. Senior Ollicer of such contingent present shall be _ under theimmediate control and subject to the directions of tire senior ofliccr of
sucl,i Police Force present not below the rank of an Inspector,

15 Uniforms, accoutrements etc.—A member of the Home Guai-ds
shall while on duty, wear the uniform supplied to him. He alsocai y a rille or a revolver or any other weapon, sanctioned by the Chief
Commissioner from time to. time.

It; Training. The members of the Home Guards shall undergo i^>ich
<  cour.se of training and at such places us may be determined and (ixed

by the Commandant General from time to tune,
n, r.mctions and dulics.-fl) The fuiiclions and duties of membcrr.

of llie Home Guards shall be such as rnav be assigned by the Chief
Commissioner or the Commandant General from time to time.

(2) A member of. Die Hopie Guards eonslituted for any area shall
lie lialiie to serve in any other area in sviiieli Dm Act is m force.
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Daw of Enlistment Division No.
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Name of Arlicfos Initial Issue

Shouldir Tills
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ye^irs

Date of Present Issue/Replac«m«st

T>"fr ra.?5{
Cap Badge

v/;-.utis

Web Bolt
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■ XerrijLcet

triFufVfr
One Pair

1st Set ?ud Set
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One

3

3
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IZ
Ankle Boot
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One

2
.1 Years
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7
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qtTTT
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One
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1 -ffeaff

€
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To,

August -7 2000
r

The Cccnmandant
Delhi Hme Guards^

Gompaex,
Raja Gardent
Nev; Delhi-110027,'

Sub;
E^ROLIWEKr

Dear Sir,

then Th' ' and siwe^  not been on the rolls cf Direotorate cf
Hccie Guards t ■

re,.nd t 1' "^^h
ot die ^^-har.eH»e Guards Volunteer, i have also
ooopleted the trainlr^

prescribed by the

»• ..«.. „ , ... „ •2""""
Senad No.;. £,P|-, , , , P^wious
Police Sta+1 ~7T ^Statlon__b.-l;^_j^^

take me on rolls r^F rn
■=-^3 in ^ '^^tPtbPate '-Hce
33 fiied In Delhi HI h r "
—3 30 --Vtreat thls

Thanking you.

Name

12'
Vouris Sincerely

R/o n-ii
-t'

I
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CENTRAL AmiNlSlRATIVe JRIBUI^l,;'
.MSW DELHI.

New p®lhij May—^
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2.

3.

4.

6,

8.

Sh.KRiSHAN KUMAR, PH
SANAD NO,4919 . . ■
S/0 SH.NARAIN'KUMAR
H,N0.C/14, A.T, MILL
staff quarters A^IX'UR,
DELHI,

SH. RAM KISHOR ^
HG, SANAD NO.5018
s/0 SH.BAN RAM
SHADI N AG AR
HQNO. 160, AZAjS'UR
DELHI.

SH. RAM KISHAI^,
HG, SANAD NO. 5 045
^0 SH.RAM" "SUNDER

•K-1774, JAHANGIRPURI
DELHI.

SH. RAM KIRPAL
HG/ SANAD NO,5025
S/O SH. ramjiyavan
C-1406, JAHANGIRPURI
DELHI-33. ■

SH,J I TENDER KUMAR SHAPJ-IA
HG, SANAD NO. 5037
s/0 SH, P.D, SH-ARI4A
J,J, CA-1P,N-41, 04-32,
SA MAIPUR BAOLI
DELHI-46.

SH. RAMA KANT
SPC-SANAD N0;50l4
s/0 SHUII AWADH NARAIN
J.J. CAMP,N-41, 04-32
SAMAIPUR BADALI
DELHI-46.

SH. GOVERDHAN PARSHAO '
HG-SANAD NO. ,5041
s/0 SH.SAHABADIN
15, MAHA2C.AMA G AN OH I ROAD
KEWAL PAR]wNEW DELHI.

SH. CHARAl JIT SINGH
HG-SANAD NO.5040
^0 LATE SHRI KARTAR SINGH
D-273, JAHANGIRPURI
DELHI-33.

SH. ISH'W.AR SINGH
HG-SA-JAD no. 4848
^0 'SHRJ BISH;U4BAR DAYAL
K-365, JAiANGIRPURl
S^PUan-;ber Singh
c/o Sh. Rc.~2hsr.t Sharma
F-II-13^'' ^ p-i'i
Nev Delhi

1  >.•'

M -

I • t « * %
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10.

11.

12;

SH «NBTRA PAL

HC-SAIUD NO, 1699
S/0 BHUDHI SINGH
J.J.N, - AN-88,
INDIRA VIKAS GOLONY

OPP.NIRANKARIi SCHOOI^ UaY
NEW DELHI.

SH. BABU RAM •

HG-SANAD NO. 4912
S/0 SHRI NANUA RAM
G/394 JAHANGIRI PURI
DELHI,

SH. SHARDA PARSAD

HG-SANAD NO. 5P64
s/0 BIRBAL SINGH
C-1297, JAHANGIRPURI
DELHI-33.

f'r'r

v., -

y

:n)'l

%

13.

. .flh^PLICANTS

SH.SIYA RAM

PC-SAiAD NO.4707
s/0 CULZARI LAL
A-38, MUKAND PUR VILLAGE •

DELHI-42.
By Advocate Shri R,^K,^«nal along witl^s',K«Gi:pta

VERSUS

1. GOVT.OF N.C.T. DELHI

IHROUGH* .CHIEF SB3RETARY
5, SHAM NATH MARG
DELHI,

2. COMMANDANT
DELHI HOME GUARDS

C.T.I,complex
RAJA GARDEN,NEW, DELHI.

I

3. DIRECTOR GEI^ERAL.'
HOME GUARDS & CIV^L DE?mCE
CTI C0I4PLEXJ RAJA GARDEN •
new DELHI.

:\y:>
'■Jy- ■  I'i

V

'*.• V',.: ,'.7.vV.'

By Shri BhsrdweJ jAdvocfitejJf

l^MBEa (j

« * • • • RESPO^DENTS

In this application, Sarv/Shri Krishan
Kumar and I3 others havo <^  i-s have imputed tha ordora
dated I5<,112.^94, 121,1 j12m. 94 and 22^.194 discharolim
thorn vdth JiBjDadiatQ effect ;:nd i

V  and also the3.1d tohav. l«.n cc^unic.ted to ,
thorn on iKl94 and i2.u.S4 an<lh ccse of

sought fur

t—-...VI:
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' a dii«ction for reinstatement vdth all consequent!all®
;  ■ . ■ . ■ ■ ■ •

benefits.^ ' i- " '•• •

2. Shortly stated, the applicants aver tha^^i^g;,
they were recruited as the members of the Hoo® ■
under Rule 3 of the Home Guards Rulesjl959, as^;-| -■;■
prcdulgated by notification dated 29.7,59 (Annexurar^^V
and have completed 10 to 28 years of service in;that;|v";
organisation. They state that initially they

'  engaged for a period" of three years but there after
'  ' ■ ' ^ ^0,4 -t-n m •«V  their services were extended upto 15

case of applicants No^l to 9 and 12j
in th© Case of applicant No^lOj upto 12|ll,94
case of applicant No.Ui; and upto 22|2|94 in
of applicant No,i3, They state that although, under,
Rule 8 of the said rules, the" term of the office

'  the members of the Home Guard is three years, no

undertaking was taken that the appUcants would i
continue on their risk and responsibility! They
further state that all of a sudden their service
have been terminated under Rule 8 of E^lhi Hcme;GqWa|'«

' Rules but the respondents had, no power to discharg^^itl^
applicants onca they had cnoplated three years eervlce.
They admit that the Organisation under which they s»r.
working, was a voluntary Organisation Which was
constituted in Delhi in the year ^59 under Bosbsy ; .
Hcme Guards Act, 1947. but state that they have put ; -

\ „ in the best part of their life in eerving this
organisation m,d. all the applicants have becnse age

•" barred and sWZttwm have even crossed 50 years of age
'  3. The respondents have challenged the ccotents"

,  of the O.A. on the grc«nd that the aRpUoants have
■  e ,vii to file this O.A. es they v^teno locus-standi

. A-^
k
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serving In-!the respondent-department as volunteeris,* .:,;■

They contend that the applicants are not Govt/servant® \
and hence the Tribunal has no jurisdiction in the '
matter^' They state that the applicants are only

volunteers who had offered their services for a

period of three years in the Department of Hor^ Guards^
They are not paid, any salary nor are they entitled to

any monthly pay, but they are allowed only seme

<- allowances and honorarium. Being only volunteer^^

they are not bound to refer their services every day to

^9 "the department,but are called for duties',whever required
•  ' ■ ' . • • i •

"V '^y "the respondent-department and any other department^
These volunteers are allowed to offer their services j

■ is ■only for a period of three years and this^mentioned
in their appointment letters given to them.' It is
stated that the applicants are goverened by the

Bombay Hcme Guards Act, 1947 and the t^lhi Home

Guards Rules, 1959,.They have not acquired any

vested right to any post of Home Guard and no right

can accrue to a volunteer .who-comes forward on

his own to offer his services in his spare time

without any consideration." It is contended that

^  the respondents cannot be forced by volunteers
to accept their free services against the wishes of

responden^spartmentg^ , \ ,

^ • 4, Amongst the grounds taken by the applicant's

are that the exercise of power under Rule 8of the

Delhi Horn© Guards cannot be made after completion

,  ' of the three years, and the pov^r of discharge

' ' can be exercised only when the person had not
i' ■ .

completed three years, under the proviso to the said
rule? It is secondly contended that the discharge

of the applicants without any notice or without
.  k

i'
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y  . ; eo»Plyii»9 with th» proton, and. prlnclpte,. oj
natural justice is illegal and void.i Thirdly, it
has been argued that no pov«r under Rule 8 ollhi '
Hose Guards has been ,conferred upon the Commandant
to discharge the applicants.! Furthermore, it has
been contended'that the judgment in the case of Gcpl
Chand Vs. Delhi Admrnistration i another (O.A,No.''ll8/92)

,  decided on S,9.io3(Annexure.A6) gives certain sai^ards
to the members of the Hcrse a,ard Organisation, in asmuch
as the power of discharge can be exercised only when
the services of the mealoers of the Organisation
ere no longer required, but in the impug„ed order
there is net even«whisper that t..e services

V  of the applicants are no longer required, a,d that
on the other hand, fresh pers ̂ s are engaged against
the vacancies created by the discharge of the
applicants.' Lastly, it has been urged that the
applicants have acquired a vested right, having worked
as Hcme Guard fr» lo to 28 years „d are entitled to'
regular appointment.

/

5.' Ife have, given our careful consideration
to the rival contentions? The first question that '
arises is whether Home Guards can be said to hold ,
Civil posts under the Union, and whether the
Tribunal has any jurisdiction in the matter. In O.A.
No.l356/9i V.K.Jain Vs. Delhi Administration & .others
decided on 14.8.92 a Single Bench of the Tribunal

'tfiat.Hcsne Guards being paid out of Union

•V ' ■y.V being assigned to them
being in tlie public interest and for the welfare of the

, ,, public in general, they hold a Civil post under the
UOl and cow within the Tribunal's jurisdiction. Ihls

■ 1 View was reiterated in the Tribunal(Division Be'nchj
judgment dated 8}9!93 in O.A.Nojll8/92 Gopi Chand Vs?

/f

I  . ,
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UOI ; Recently, the Delhi High Court in Cl*P
No.5596/93 Men Sukh Lei Rawal Vs.' U0I8, others-
decided. on 25.4.95 have he Id that It Is CAT whLh ^ '
Is the proper forura for adjudicating on service ■
grievances of Hwe awards employees working
under Delhi Administration,'

6. the Circumstances, the respcndent,.;
objections that the applicants do not hold ^ posts
onder UDi, ,„d the Tribunal h^ no jurisdiction
in this matter, have to be rejected.
7. Section 3 of t!ie Bombay Home Guards Act
1947 relating to the appointment of members,la^"- ^
^own that subject to the approval of the Coemandant . ,
.Ceneral, the Commandant.may appoint as members - i
Of the Home Guards^such number of parses who are '
fit and willing to serve, as may from ttoe to time • '
be. determined by the State Government.^ Section <5s

•relating to punishment of members for neglect of
duty etc^ provides that the Commandant has the hSlf
authority to suspend. reduce.-or dismiss or fins IllJI
to an amount not exceeding te.Kv)w. . any member of.:!!!!
the Home Gu^s, under his control.If such memberji'^
without reasonable, causa, on being called outunder section 4^neglects or refuses to obey such
order, or to discharge his functions and duties as a'

member of Home Guards^ or to obey any lavrful order
or direction given to him for the performance of his

""tlve^or is guilty of any breach of
w  . .T °;.r «-• •

the " c^tained m the Apt.'Commandant shall hava the authority to discharge
any member of the Home Guards n+ 4.4guards at any tima, subject to
such conditions as m ay be prescribed^ if in the opinion
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of the Command ant,, the services of any such member ;
are notrequired. Section6BC3) lays down that any
member of the Hcne Guards aggrieved by the order' ^
of the Commandant;may appeal against such order
io the Ccmmandant General and any snch a^mber aggrieved '
by an order of the Conraandant General may appeal agalnJt
such order to the State" Governmen-t/

8. Section 8 of the Bombay Hcnje Guards Act permits
the State Government to make rules consistent
with the Act and by Delhi Administration's

Uu-'^Notification dated 29.7.59,^ Bombay Home Guards Act . |
has been extended to_^he ihion Territory of Delhi,
and the rules called^Delhi Home Guards Rules,I959
have been framed,^ Under Rule 8of the said Rules,
the term of office of a member of the Home Guards
shall be three years; provided that his appointment '
may at any time, be terminated by the Commandant
General/Cwimandant, as the case may bo, before ejpiry 5
of the term of office- ' '

a) by giving one month's notice, or ' .

>  ' without such notice if such member is
found to be medically unfit

Rule S iSys domlh maximum age of a Hone Guard to be
I60 years which may be relaxed in suitable cases'^^ '

while Rule 10 lays d.own that no mepiber of the Home '

Guards shall be discharged under Sub-section (lA) of
Secticn 6B unless the Commandant General /Commandant ,
as the Case may be, is satisfied that such member has

committed an act detrimental to tl^e goocJ order, welfar

or discipline of the Home Guards Ctganisationf

9, The impugned -order states that the same has

been passed in exercise of the powers conferred upon
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''Jt-i r'Cthe Commandant,;Horoo Guards of Delhi under the Bontity •71^^:0'?
Home Guards Act,- 1547 as extended to, tho',Unl^/;^;;
Tarritory of Delhi,Home Guards Rules, 19S9 iasgod by

DAD Notification dt. 29.7.59. It purports;to bo

an order simplicitir and has to tska imfnediats

V10. As these era not bb® cssss of dismissal, it is clear!)

that Section 68 has no' application in this case.
V t,-. '

In so far as Section. 6B^Ia) is ccncemed,

under Rule 10^ but thura are no materials to indicato ' )
that the Commandant us s satisfied that the r-A-'..

applicants had committed any act uhidi uas dotrimental '

to the good order etc, of tha Home Guarda Orgenisation,

11. Ula then come to Rule 8 of the Delhi Home Gua^e '
Rules, under which the Commandant Ganerel/Commandant is

■  empouerod to torminata the appointmant of any Homo

Guard by giving ono month's notice or without notice if

such mombar is found .medically tnfit. In the proaentr
case one month's notice has not been given.and thare

no matoriels on rocord to indicate whether tha appliccntf^
knr<^ ■ .

aervioBs^Sa terminated because they were found BOdicolJy;;^^'
unfit. .

■  ■ , • • . > : 1

12. The Rospondenta hava also not made any avarmant '• '

in their raply^that tha services of tha epplicants have !:• '

sen dispensed with because they wore found aodically unfit.

13. Under the ciroumstencae the impugned order c^not-bo
•  • ' A-i A' ■sustained. This O.A. sucoeads and is allowed.to this /A •

i

._-.

axtent that tha impugnsd ordars era quaahcd^uith liberty • .
Hven to tJi0 Respondents to paes fresh orders if eo ^vi^adj
in eccordence.with leaj. No Costs, ''

(LAKSHfH -SUAraNATHAN)
Ptombsr (3)

-1 ■■•"1

(S.R, ADIOt)
Ptembsr

,  i
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central aqministrative tribunal •

principal bench

NEW DELHI,

RA 251/95 in RA 45^97
PA»188/95

Neu DoUil thia the 8th day of Duly, 1997,
■ ■ ■■ ■

Hon »ble'Shri'3^R»^|ilga,' Henfcer (a)
Hon'bla SiQt,Laksiw^ Su^inathsn, Wambor (D)

1, Govt«of N,C,T» Delhi through
Chler Secretary,
5,Sham Nath harg,Delhi,

2« Comoiandent,
Delhi Home Guards,
C,T,I, Complex,Raja Garden,
Now Delhi,

3, Director General,
H-oms Guards 4 Civil Defence,
CTI CompiexjRaja Garden,
New Delhi.

(By Advocate Shri Dog Singh ) '^PP^^^nts

V«,

1, Krishan Kumar S/o Narain Kumar
R, No, C/l4,A,T,nilljStaff Quarters,
AzBdpur,DQlhi,

2, Ram Kishore a/o Ban Ram
ShediNagar, H,No, 160,
Azadpur, Delhi,

3, Ram Kiahan a/o Bam Sunder
E-177 4, Dah an g irpu rl, De Ih i

4, Raw Kirpal s/o Rsmjiv^
C-1406, Dah engirpuri, Delhi,

5, Ditender Kumar Sharma s/o
P»0, Siarwa, D,D,Camp, ft-41,D 3-32,
Samaipur Badli,Delhi,

6, Rama Kant s/o Auadh Narain,
DD Camp, N~41, 0 4-32,
Samaipur Badli, Delhi,

7, Govardhai Parshad s/o
'  Sahabdin, 15,nahatama Gandhi Road,

Kewal Park, Neu Delhi,

0, Charanjit Singh s/o Kartar Singh
D-273, Dahangirpuri,Delhi,

9, lahuar Singh a/o Bishamber Dayal
K-365',Dahangirpuri, Ctlhl,

10, Natrapal s/o Budhi Singh
AN-fl8,Indira Vikas Colony,

Opp.Nirankari School,New Delhi.

11, Babu Ram s/o Nanua Ram
G/394,Dahangiripuri,Delh1,

12, Sharda Pareed s/o Birbal Singh
C-13i7,Dehjyigirpurl,0alhi.

V. /K
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13« Siya Ram S/o Gulzarl Lai
A-3R, ftikand Pur Village,
Delhi,

(By Advocate Shri S.K, Gupta, Advocate )
Bespordonte

.. :yj2JLajfiRati.
(Hon'bla Shri S,R,- A^^e, Member (A)

kla have heard Shri 3pg Singh for the Review applicants

(Gcvt.of NCT of Delhi and others) and Shri Gupta for the review

respondents ( applicants in OA 108/g5) on HA 251/95 seeking review

of judgment dated 1,6,95 in OA laq/gs gnd on MA 452/97,seeking

restoration of the R«A« which was dismiaaed for default,

^09 Singh stated that the .R,As had boon.
filed in the back-g round of review applicffits apprehenslcn that caiao-

quont to the impugned Judgment dated 1,6,95, the review respondents,
together with other aimilarly placed mi^t seek re.gularisaticn 33
Home Guards which he contends is beyond the scheme of the Bombay Home
Guards Act,47 as extended to UT of Delhi. He emphasized th,t the
Home Guards are volunteers who are en.aged on contract basis for a
period of 3 years at a one time, and it was the objective of tha
Gbvt.of NCT Of Delhi to cover as m^^y paople as possible under the
Home Guards Soheme. He urged that if on tha strength of the Impuoncd
jLdg.nent dated 1.6.95, review respondents and other similarly placed
scui,ht regularisation, the aforesaid objective would bt frustrated,
ij.jrt from tha fact that there ware no sincticned posts of Homa

Guards againat which such persons coulo be reouiarised. In this
connection, he invited cur attention to the H.an'big Supreme Court

judgment in SLP No, 12465/90 dated in 7 oi roated 30.7.91 in Rameshwer Pass Sh:,rm^
V.sute Of » nr.,, has Dsjn hsla ,h,t Guards
sr. s«ploysd on tha basis of tshporary hs«l fron tto to ttaa , „d
Cannot ask for regularisation,

\

Wo nota that the said judgment in R.D.Sharma'a caseCsupra)
was not pLacad ^'^^ore^us when we delivered our imourned judgment
dated 1.5,95. A □ art/this, the imougned judgment dated 1.5.95 no where



/
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9Ut00 that the applicants in that OA (pwaant review respondents) and
.^other similarly placed would be entitled to regularisation. It also
requiraa no reiteration th|t the ju'dgmeht. of the Hon'ble Supreme Court
in R.D. Siarma's case (supra) ia binding upon all courts and authorities

under Article 141 of the Constitution.

4, In view of the above, the apprehension of the rauieu respondents

referred to, In paragraph 2 above, should stand allQlfed.

5, In the light of the aforesaid discussions, the impugned judoment

dated 1,6,95 warrants no intervention,

6, RA 251 /95 together with MA 452/97 stand disposed of accordingly.

(Smt.Lakshmi Swaminathan)
Ramber (3)

( sIr,' A'digd" )
nairber (a)

3k
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IN THE HIGH COURT OF DELHI

Civil Wr t Petition No. 4266/1997

Date of Decision : HayK\ 1999

1^. ^ "V

O ^
o ^

o
0 «.
<»- <5
5.

M(3ri Sukh Lai RawaJ & Others ...Petitioners
through Mr.Rishikesh , Adv.

Versus

Unjon of India 1 Othars •Respondents

through Mr.N.K.Kaul, Adv.
for Respondent No.l.
Mr .Rajinder Pandita,
Adv.. for Respondent

.Nos.2 and 3.
Mr.Arvind K. Nigarn,
Adv. for Respondent
No.4.

Cora»;

Hon'bl© Hs. Justice Us ha Hehra
Hon'blo Mr. Justice Kadan B. Lokur

1. Whether Reporters of local papers may be
allowed to see the judgment?

To be referred to Reporter or not?'^""' •
•  (]•

^.

HADAN B. LOKUR. .T.

This writ ;.ition under Article 226 of the
ConstiM-tion challenges the order dated 21st March,
1997 passed by'the Central Administrative Tribunal,
Principal Bench, New Delhi (hereinafter referred to as
the Tr.ounal), By the impugned order, the Tribunal
decided seven petitions being 0 .A .Nos.2423/95, 2549/96,

»1271/«9, 346/96, J 963/96, 1018/95 and 1578/95. 'Before'

4/^

.... V
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V

vi.c; Tribunal, there wore 77 applicants but before uv

there are only'25 Petitioners.

The case made out by the Petitioners is that

trie/ were (and in some cases, they are) working as

members of the j.'ome Guards. It is stated that they

were appointed on various dates from 1978 onwards and

ail of a sudden, they have been- told that their

services are no longer required. No reasons have been

given fur terminating their services ' nor has any

written order been givei to this effect.

*

'  At the outset," it Is first necessary to

understand who, or what ere "Home Guards". The

Governaent of India, Ministry of Home Affairs' has

printed a booklet called. "Home Guards - Compendium of

Instructions, 1993". A perusal of Para. 1.1 thereof

shows that the Home Guards is a voluntary citizens

organisation raised for local defence in the United

Kingdom during Uorld War-II. The Home' Guards, was

raised in India in December, 19*46 in Bombay to assist

the police in controlling civil disturbances' ■and..,;.i^
communal riots. This concept of a voluntary citizens

foi ce which was to be auxiliary to the police force was

extended to purposes as diverse as maintenance of law

and order, for meeting emergencies like floods, fires,

famine- , etc. It appears that the Home Guards is

spread r. 11 over India end it continues to maintain it.-s

jem ̂ LiTf^rf T*-*

ATTESTED;

j  C<yijn 0^
tkoaa

)>
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volunt.r/ conc.pl and charartov. The m)1o of the Hona.
Guards is 'now revised and the services of a member of
the Home Guards can now be :.-tiiised in a variety . of ^
other wayr..

Any person meeting the eligibility

requirements can be a member of the Home Guards.

Central Government Servants are permitted to Join the

Home Guards organisation (para 1.15 on page 9 of the

booklet) and the period spent by them on training/duty

would ,bo treated as special casual leave. If an

unemployed person undergoes training and volunteers his

services to the He:.,e. Guards for three years, he' is.,

given weightage for employment in Government service in

Group 'C and 'D' posts (para 1.23 on bage 14 of t.ho

booklet). • A member of the Home Guards offers to

receive training during peace time and places his

serwi'-.es 'at the di.sposnl of the nation during the

country's hour of need in peace or war time. A nucleus

of paid staff for command a -d control is, however,

authorised at various levels (pava 2.1 on page 16 of

the booklet).

The Bombay Home Guards Act, 1947 (hereinafter

referred as the Act) was extended to Delhi and some of
■\ " ^

its salient features affirms the', above position,

namely, that. the Home Guards is a voluntary

organisation or a voluntary body of persons who are fit

attend
'  \y

jMsaoH Dopa'V . -i

, vV* ■• • • V. . ,

v-,. rjf
■!>?. r

f.

^rTT^i^r.-r

a:
'.<r • j
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and willing to servo (Section 3) for the protection of

persons and'secUrity of property and the public safety
(Section 2). a member of the Homo Guards is given
training and is required" L./ discharge any of the
functions and duties assigned to him (Section 4) and is

I

liable for punishment for neglecting or refusing to
* •

obey orders or discharging his functions and duties as
a  member of the Homo Guards (Section 6-8 and 'section
7).

m

,  The Delhi Home Guards Rules, 1959 (hereinafter
referred to as the Rules) were notified through a
notification dated 2C , July, 1959 and a perusal
thereof shows that a person ™ay be appointed as a

oember of the Home Guards only if he has attained the
age of twenty years but has not completed the age of
sixty years and has passed at least the fourth primary
examination and is otherwise physically fit (Rule 3).
fhe teem of office of a member of the Home Guards is
three .years but this period may be curtailed by sivlns
On© rnonteh's notion r*r i-u *i  tice or If tho member is found to bo •
medically unfit (Rule 8).

The said Compendium of Instructions mentions
in Para l.io (page 7 of the booklet) that after, ,
compieti-.n of his tenure, a member of the Home Guards

el is;.ble for ro-<„.rolmant l,„t ci nee some state,
retain these membe • , over a I i r-, • j u ca  I. a poriod, there has been

ftTTp'TED
V  •

Cowl ^
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■;in erosiofi in the voluntary character of the

organisation and it is suggested that unemployed
persons should not be retained as Home Guards over a

long . period 'bo as to preserve the voluntary character
of the orMaviisation.

.In Para 7.1 (e) (page 51 of the booklet) it is.
statod as follows:

"When Home Guards are called-up for
to t)® paid, the costwill bo borne by the agenpy at whose

instance the Home Guards are called
up. The expenditure is not
shareable by the.Centre unless they
are called up at the instance of the
Centre.-

/I/, othar words, it lsnottho Home Guards'
•oroanieat'on" which pavs a member rf the Home Guards
but the user agency which pays the emcluments/hcncraria
that is given to each member of the Home Guards.

•Consequently, when a member if the Home Guards perform
duties a Traffic PoUoeman (for example) on behalf
of the Delhi Police (a very normal oodurrenoe whiohjoan
be observed by almost everybody in.Oelhl> It is 'the
Delhi Police which has to bear the financial burden of
using his services.

The upshot of the above discussion is that it
quite oieaT that the Home Guards is ,a volunteer

oreanUat.on end .-he intention is that its .members

aru« >

,«r
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should sorw a tanura of three years „hioh
•  ,,rh • 1 -i yeai s, which may be^urtailed ,or extended. in .

practise, however, itppears that a member of the'Rom^
aoch t-/ ■ continues as-oca tor a considerabU period of r •
i- end while this
; —- - --Met Uastfr„p the,oo:t-ents

that this praotise is toiio..d
.h=Ho.eV °'=~e. -.-ber of- """'o "words, even though he isugn ne is a volunteer-. Is daM

er.o'uments/honoraria by the .
cervices rend do 'herendered by him for the benefit of t -o
agency. ® User

f. I

' he writ pef- f ^
'  • . ' taken up for ffn i

disposal on 20th Hay 1990 w'
paro .--.- ' i^arned counsel for t/te^  v;^j ^ l.tjarri ^ .

jucomont reserved.
'"he two questions th^f- k

PcUtieners b f

as members of thr>
whether their s ■cneir services can .
P Q1 1 . ^©rfninated withou'-relloptng the procedure laid d

Rules. ■ "ow" hr Rule 8 of the

'he first ou. -.tion Is
genesis hr . ' concerned,end concept of the Ho ^ ■"ccrly shoHs that - 11 1.0

•-wrce Of employment-, /r or a
—- "-wntarlly offer" tUr'
h-cflt cf society There

h.rd and fast rules
ATrESTE?.,,

U. '■
.  ,,je, JsdlOl O-pfWr

yt^C«urtoiOo-®
i-h\

M dtffcSr-••.«>• .'le-wi-.-'tri-''
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for or the- nature of duUee and' functions
that are to be Perfor„,ed by a member of the Home
Sue, do. It is also no.t as if a member of the Home
ouards cannot have employment elsemhere. A member of
the Home Ouards can be a , rofesslonal or a government
-».vant or a person carrying on any trade or
occupation. Industrial mor.er. university student,
etc.. rt can be anyone „ho can give some spare time

Lc-nofit of the community, in facti of the
who LJf>ro K,-"ere before the Tribunal, admittedly

of the„ «ne employed in the government end some.
the prwate sector. This being, the position'.'thert.

can«,t be any question of regularising any person as e
volunteer or for carrvfr.^r/ing on any voluntary activity a
contrary vieu uiii destroy bho vbhy ethos end ohara:ter
• • tne Hone Suardc. • '

The pueation of regularisatloa a
the Home Guards had co„ m °
special t before the supreme Court i„
on wtOth July, 1991 ,•„ *.1,

. other, ;
I" that ■case, the Supreme Coi)rt considered fh

bemobiiisod army "uostion Hhetherarmy personnel oan^be re'guierised in the
home Guards. On the basis of ' m, .
that „ . tounler affidavit \

' " casv, the Supreme Court came to
thonein are not

I

1  ,.,ai Jvilclc-l.TaP"^"'
I  tilgO ..-^rmvean.'-

\ucJW>«

■  '. V. "'
■

M.V
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entitled to any '-. lief of regularisation. Learned

counsel for the I c^.itioners contended that the case

before the Supreme Court was totally different from the

present case inasmuch as the Supreme Court was

considering the case of regularisation of demobilised

army personnel while the Petitioners before this Court

are* unemployed civilians. We do not think tfiot such a

distinction is real or material. The fact remains that,

the issue which w.as before the Supreme Court was about

regularisation oi' a member of the Home Guards and the

Supreme Court was. of th(^ view that, a member of the Home

Guards is not entitled to regularisation.

In this view of the matter, we have no doubt

ir. our -inds that the Petitioners are not entitled to

be regularised as membc 3 of the Home Guards. In fact,

such a concept does not exist except in the cage of

personnel involved in training, command of control.
(

The second question .raised by the Petitinoners

is witi'i regard to their abrupt termination. According

to thw Petitioners, their services can be terminated

only in accordance with the provlsibns of Rule 8 of the

Rules, that is, by giving them one month's notice or
!

they can be discharged in the event of, their {being
j

found medically unfit. In the present case, there is '

no allegation that any of the Petitioners is medically
I

unfit. The question'is whether they are entitled to

-  yjTESTED

i  V/ .,

a
m

rh:
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one

lef ">1 natod.
Ru

notice before. their services

u- h of the Rules reads as follows:

are

V'

r-

r nF-' - Tho terfp of
■?^ice"'o? of the HonreGuards shall be three years.

p,ovidud ,^hat the^appointment
of any such comfnaiid^nt
be terminated by tbe^_^,m ,"r'may be! before the expiry of
the term of office

(a) by giving one month's notice,
or

(b) "Ithout such notice, if.
Sn?tr !o «nnnue as a member ■
of Home Guards.

Ue find .rom a perusal cf th. record that uhat
o  orrH T are seeking to do is toRespondents, No.2 a m ir

terminate the membership of the Petitioners on . t e
completing the present tenure of three years. In o er

Honts No 2 and 3 are not incline owords, Respondents .
they have completedre-enroli the Petitioners after they n ^

thair existing tenure of three years, ieven though; it
may be the- fifth or sixth such tenure). It is not
if ti.e said Respondents are curtailing the tenure ofIf the said Respondents were curtailing

the lenuve of the Petit loners then, of course, it would
Arr^t>

«,«,aVaer .laiialal ,
aie,!!g»gfdO°lb- ;

S.*;

■ yc

■ >

.»wwmgr.TCTVdwa«M8XCniim{fWfi>aiSgC^ • '■ ■ •• .'
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\  :)

>- \

Hh Rule 0 ••' Ruloo,

•- not the position in the easebut that .!» ^ us is one
-called termination i n

*- , rhere is no reason «hy Rule eefflux of tipe. . rher of
.  f .. ran) be invoked when theshoulo (or . ) . ^ it- :. . a result of. the
.vicps of the Petitionerb i- -services. this question also, wo

rflux of ti.ae. Therefore, on
V, , the petitioners have not made out

are of the view that
30. case in their support. .j, io

What does, hovever , dis
of th" Petitioners have

fp'1 that man/ ol
Guards for several years, m•  -ro S.C Home euaruw.. , ; corvices a-,

-e-' Oj'ir.g r, Hoes

.  .,,.3 for Slmosf about twentr years.
,  .3w to them to be suddenly told thatti i Tttleunfair ^'.-aDpear a lit . upv will

;  „ existino tenure comes to an end. they
t.uch a situaUoru.J.t.

_ ̂  v-)^. 1-e— o'-\Toi e ^ —

i. difficult forextremely oiTii»-

open market.
—  • .. -.-see. however, is tnav.

THe saving • ac-,

•nhtaoe to a member of the Home...f- docs give weigbtoge to » .Cover 1 •■:':-nt does ..y r,-oi'iD 'D'
■  „ »r' or a Group ^

Gu-rd- for appointment to a ro . .Horeovor. Para 1.23 pn P"'"-'
with the Government. . ■ . .

.  wwf -ay-: that. Respondent No,.l,r. 0-- the booklet ^ay. ^ j
oni- "to provide assistancepoquefetcd state r.cvernments to P

ro-rds in seeking gainful employmentuT.eii-.-^ '..yed Home Gur.rcJ= ir

po

t r.

,tEO
,/

'•"-■""IcondbftiaW'
•1)0

'  ■■■ ■

■•••I f

.  k .M T'*- *

\, • ''.i, ;\y

fV«wjtv.vAy;-t i<52$av».t .• ■•• . V.-T.
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tho Reepondontli ore „ jj oWore. " of ..both
thoeo

r..P0n«bXliti..<' w. ^L- .j4 if t„,or.,d- by
Llearned counsel flpr Respor

,  i|

of the directione'l olven &>
I /•b

ntc N6.2 and-;rit:hat in view
the Tribunal , ii'om© policy io

oino tr^,.ed to <Wr» there is pi „d ohoos..
"Ith reperd to, tho p.rb|u who We to k enroled er
r.-onr„led end those U one ■ tei'nures arl, not to bo
extend..d. Oive-. th, fjlct'th.t'm„n> of. the dutleo

.P0rfor.oed by the menbori of'tht,. Horn., G.j„rde ore of a
«r«n,„t noture'.nd the Jaot that th. re ,ie suoh eovero
unooploy^ent in the ' Wryf; „e . do, ..exp,ot the
Respondents-•to.be alive;U this situetlcn'end to frepe.
. trenaparent i»d norUile policy m this repard, "
ivope ' that^ the'r©sponden(L'. k^( ■' w

dle^^^, There -pilli howevi, :bo Jordere: a,' to
costs. ■ • '■ ■'! I 'i

■ .it.

■ 11.:
I;

May '■<b \ 1999.
ncQ/ban ■ ■
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ACTTiNI 5TRATI VE TRI AL P rincipal bench

•10^' OA No j763/?7
Da Mo,182o/97

12. O A No ,1 947/ 97.'

1. 0 a No ;17 53/97

2, OA No. 1.10/97
3.0 A No,1762/97
4,0a No.10^97
5.0 a No,<186V97
6.0 A No.2 404/96.
7.0a No.2Acre/97
8.0 a No.2094/97
9.0 a No; 50 5/97, .
itad this the -t'S

HON 'RLE HR.S. R. AOIGE, VICE CNAlfnAN(A),

HDN'RLE MR.vioAO AGOP aLA REOOV VICE CHAlRnAN{3)
l-ON'BLEMR. r\k,aHG00a, M£J1BER(a)

N 9U Oal hi: day or Ito vt/nber» 1 99'9.'

S\No. Nania

OA No. 1753/97

>

ATTESTS^

>a:Tf«r« •

ucr, JadiciiJ

(Jminiilrativi; I i.bur.'
1  ' f"

Rcnch. New »"•

j,

i,
c

6.

7,

£.

12.

* 3,

M,

15.

16.

17.

16.

19.

All

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

Indal Singh Tomar
Jai Prakash Sharma

Sugeshwar Handal
Hardwarl Lai
Mohan Lai

Rajbeer Sharma
Chander Pal Singh
Amar Nath

Basjnt Bellabh

Ram Prasad

All working In Traffic Ci
SI tab Chand

Beg Raj Singh
Ram Avtar

Rajender Singh
Rajbaer Singh
Ram Chander

Chander Bal Pandey
Attar Singh

.Shiv Kumar

working In Sadar Bazar
Rajender Singh
Mahendr Singh
Uday VIr Singh
Chlnta haran .

Sail Gram

Shobha Ram

GajraJ Singh
Raghu Nath Prasad
Ramoshwar Mandal

Ishwar Lai
Babu Ram

Kishorl Lai Sharma

Sham Lai

Satya Narayan
Purshottam

Prem Prasad

cle Civil Line, Delhi
Vasdev

Narayan Ram
Garlba Ram

Jagat Singh
Sahib Singh
Janki Singh
Lallan Pandey
Pusha Ram

Babu Singh
Circle P.S. Sadar Bazar,Delhi

Ram Chander Singh
Bhole Ran

Sh. Shrl Ram

Kashi Parja Pati
Bhagwati
Ram Jas Ram

All working In Roop Nagar Police Station,Delhi
RRam Nlwas

Rati Ram Sharma

Abhay Raj
Madan Singh
Prom Chand

Mohan Lai

Ved Prakash

All working In
Birendar Singh
Kallash Pandey
Budh Pal Singh

am Oas

Chet Ram Shama

Ram Saraii

Dunger Singh
R.O.Singh
Ganpat Ram
Rishal Singh

Maurlo Nagar Police Stat1on,Delhi
TeJPal
Dina Nath Pandey
Prah Tad STngh

' S

■■4

'J

' .S'
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fipplicanto uf*) had bee^n enrollsd "a Hoiia

Guards in Govt. or.HCTor Oalhi for the lest 18-20

years had atjproachad the TtlbLnal in the
a fo rawention ®d OAa challenging tha tamination

of thair engagsfflsnt by respondents, and eoyght

regularisatlon, with all con saquasntial bsnafitd.

2, Thosa 0 A3 ra heard colloctivoly by a
tt it

Division Bench of tho Tribunal, Thoordor dated

12,12,97 which uas drafted by ona of tha Hon'ble

Hefflbers o'" tha Bonch end uhich conbainod various

diractions u=<s not signed by the other hton'bla hesber,

who rroceeded to ras? rd his oun s^erate opinicn

■' in the matter, Tharaupon the Han 'bio Hcajbar had
H  . /1 U A

initially drafted the ord9r» drnftod a further ordar,

in uhich ha racordad that there uas KO disagrsa'ent

of any kind, ''n d procaaded to'gi v® certain further

diractiona, 4o';evBr, thi 3 fu rthrj r 0 rd® r uas ^dsb

signed only by the Hrn'bla riember uho had drafted it,

^A-'i2/98 in Da17 53/?7' 3. Theraucon ra^ondonts ^iled tha Barotnallr
I 2 V 98 noted^^RAs seeking ravleu of the a fo rasal d'0 rda r»'

■■(A-12 3/98 inO a1 7 62/97 "—~
^4-1 1 6/93 inO A 1 8 6/97
?ft-1^/'90 InOal 865/97 4, Those Rfls 'ja ra ha-rd by another Division
JA-1 19/58 inO A2 40 4/ ®6
^^-125/98 inOA240 6/96 Bench in uhich tha Hon'bl e Plomber uho had raco rdsd
U-122/98 in0A20 94/97. . , . n .
?A-117/98 in 0a5O5/97 his sspsrats opinion uas also a party. By oroar
'A-120/90 InOA 17 6V97 . . ''A-126/28 inOA 1093/97 dated 2 9, 1, 99 the Bench hal d that the 'order' dated
^118/90 inO* 1 947/97

y

1

H/'ripl,

. . ',,1 iijUfitivv Trifeeaa'
■  ' -If

'• uflh. DjI^'

2,12,97 uqs not an order in 1 au and accordingly no

ravi'fu uo ul d lie agBihst it, Tho 9onch after noting

ths provisions of Section 26 aT Act h^ d that in the

PactJ circum-t»nc8£, U uouldba scpropriate thn th.

mattar under dd^u di cat ion be placed before Hon bio
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Oialrmen for rafBrring tho(aatt«r to a third ireaibBr

or Tor constituting ■ Full Bench as asy b» daefled

Bppropriate • /^ccsordingly the 'ordar' dated 12,i2,9?_^
.  .***

in Oa No, 1753/93 and othar connectod OA' us'

pi a cad be To r« Kon 'bl b Chai ra^ Cornocassary ordara

under Section 26 aT Act,

6. Accordingly on thg ordars of Hon'bl b a

1?Cheirraan this Full Bench <jas constituted to adjudicatB • h

t he m a tt e r,
••

In this connection, ue ha ua heard s/shri

Rishikesh, 0,C,f1adan end U.SrivaBtsva for the

aoplicaniis in thoso 0*8 and Shri Jog Singh end

y  Shri jar dra P an di ta To r respondants.

•  At the outset it is. lt^orts»nt to faction

that tha ralia-fs claimao by applicants in thesa 0 as

ars/no Longer ^es Integra in visu of tha Osl hi High

court's order dated 2 6, 5, 99 in CtP No, 4286/97

hensLkh Lai Raual i C rs^ Vs, LCI i Crs, cnollenging the

C4TP3 order dated 21,3,97 in CANc.10ie/95 and

connectad OAs, uho rein thn xJolicants in thoot 0 as

c  =il so clalwed siwilar reliefs 's claim-d In th#

oreaentOAS,

8, In its afo rosaid 0 rcer dated 26.5. the hi

>- High Oc U rt hold th'^t the acclicants in those 0 A' ueru

not entitlsd to be r egul :• ri sed as Hoae Guards,

AT^blSL^ because tha gBnasls, history sn d concogt of the Hjbib
cIsTrly shoued that It uas not an • employm snt ' or

*  'source of eoiployra^t', but uas a uol un tea r be dy
(feor. vhg 1-9 citizens ucl in t= rily cfferad their «='vdces for

.  In-ih the benefit of society, Henco in reg^^d to rtjoe .Guordo,

/y ■ «
r

\



,attestes>
A

'71'to fnTSnJ

.ul

i 1 'P?
(t

;

• ̂  Si . I If I

V'.ij ̂

T
» 30 -

the conc^t of rsQUlerlestlon Itself tStf not ©xist

axcept In tha c*® of psrsonnel involved In trolnins^

.»mm>ind or cont^l. The Dal hi High ChuH .•Iso hal d

that such of thooQ Hoiae Gua^ ute ti^r

existing tsnura of three years es pro\dd©d_ln f4il» 8

Delhi. H08J8 Guerd Rules had not bstf) .ahl a to cake out

any case in thai r ai^port^ oven if it usa tha Tirth

or sixth such t»nur®» ^uovori it noted that eany

of those Bpplicants had randarod serwicas as ttsaa

Guards ^o r so va ral years, in soaa cases for eo aeny ®s

aiyears, and it fslt it would be mfsir to thasa to be

suddmly told th;vt uhei their oxigting tenure caa 1 to

an ond tnoy go lil d no longer be on rolled, because in

such a situation, it uo ul d be extrgraoly difficult for

trioB to look for a in the op eai aarket# The jucp'snt

records that the Q)urt was inToriaed by the Isnmad

cc^.iel Tor Respondents No, 2 and 3 chat in uisu of

tha directions given by the Tribunal soaa policy uss

being Trarasd to ensure that thore ua.5 no pick and

chcosB with regard to the persons uho had to be snrcllsd

or ro-en rolled and those u.hcso tenure ■vas not tc ba

extended, given tha fact that ra ^y of the duties

ps/*ori8od by haae Guards were of 1 oeciancnt naturo,
an g tha fact that thora was such savara ut emp lo yo gnt

in the CO entry, hop a uns oxpratsad that respondents

lo ul d be alivs to this situation, and f r«i e a t ran ap a r^t

and uoikeblo policy in this regard within six month®.

It is in thisbackgiDUndthat tho subaiesions

dPHfrpy learned ooLnsel on tithar side rsquirs to ba

ccn 3-1 d? .-ad.

IO1 9oth ShrL Rlahlkash and 5h ri Madan he va urged

th^t resgond^ts should bd dirscted to founulati tha

= o^b;h9 forthwith and have nn^ni--''
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■^■-" ■ * -•• ■ -V=r.. .
Th«y,^vg|,,e®pha8iiari|

that thffi par^a;^©W of \fch« ahoidd bO'^ueh that
it la based t^pon oenlotity, and have prayad-khat till
the a^taiB.'l.s '.'.'j^P hk out,' . r®ajson bs'■• ,'^:4^-,':;
dl rootad to aaintain tha oteui.qtJOa^^ri^^iwaotaia -.y;r
b«9 contcridBd that a'ven during the pr^esrStlon of tha

•  *** • 7^^
•

scheoa , thoss enrolled as Hoaa Guards arc being ;

diasngugad end respondents must be dlractad to stop

t hi s, -V..-

V

>

l^vrh- ■

11# On behalf of rnspon dents, Shri.'^dg Singh

and Shri Pandlta have questioned the jurisdiction

of the Cat to ontortsin these epplicationa'^h ."behnlf

of ^bo s Guards# and have citad various rulings in

this oonnoctlon# In so far as the 'ocaulation of ths

scheme is ooncamed# uhiia S^^ri Pandits appeared to

3ugQor>t that the Scnamg 'or snrcil/oent of toae Guards uas

sfflbadded in theralavan: Manual and instructions itsslf,

Shri Gog Singh ipon instrjction f zon his cllsnts# aoa o
of uhom 'Jere crasent in Court i.nvltad attsntion to

re aeon dents' Ofl doted 1C, 9, 99, a ct'oy of which is taksn

on record but -^t the saag time a; so stated that the

Schoraf uas still uioor p r ep a r ic n. ,
.V.

In so rar istha submissions of learned couhgol'.'-i

for tho applic-ints if concerned, the CBlhi High Court'© •

ju(j;yntfnt dated 26, 5, 99 is clear and ^scific^and
in the light of its oan ton ts it uouldnot be appropriate

is Tribunal to issu# any dl raction to rospondmt;

s stage to dofine tha p a raa a ta rr ui t hin which th#

'inrTnj

•  /iidicisj
■VU'ptniffw wfrarM ^ this Tribunal to issu# any dl raction to rospondmts

■  I'-iJtrsIi'.'. , i. u,
vh"U, .a rr.nr->

•"•h Nrw Dal^'
stieffls should bs foimulatBd or Ind^sd to issue any

dlrQctlons till it Is brtjght out, fu rtha psoro no

direction can be Isr.usd in regard to those uho are not

Applicants in the present Oas.
/7



? A

r

^

/

V

. _ i.r:.

«• 32-

Ha tha submiBslons of■j AS rage rds ^na 3ui*»*
nnH.nts the quastlon ul^athsr th.■cou^ssl for raepon dents, -tn

Jurisdiction to entartftln^^pi^-Trlbmia has jurladicJixor . .
not U8 8 not m leauof rcm ^t)(OB Guards or .» .- .•j •— j6c

dlff®r«fico of 00 In Ion betussn » ,thera uas any dlfrar^c» ,.,,

K 1 »< fchat tha "^ibunal has no. jod®- . _has nov^haro hold that t . - •,^:; . .j:to»nurt.lnth.= .0». -.■ ^9 .
^ intc thU ,03=tl=n „h.th=rth. Trlb«,a h«.

i-„«r thls rafarancu#jurisdiction or not uhU« dlspos g ^ ,i
AS raqarda tho Schema. Bufrica it to ss/.that _
Tcscondsnta' OM da tad 10,9.99- cannot ba conatrusd ^

lo'oH in the Dslhl High Qjurt's 1be ths -chttTiB ccn-.afi-rl'. -ed in tne
judTnant dated 26. 5. 99,

14. In oonclusion these Oas ^rs disposed of
in tar^s of tha gd hi High .Cturf. judgment dated
26.5.9? in H'-noukh Lai f^ajal's c^se" (supra) . No
CO S ts.

X-

iu»' ■■

Ps'SM

, .yi/ FxneP*' orwM
.MpiDisir*' _

•«K»'l,

, ,.h Nr^k'

: i: ̂roiG«'' ^
Ace Chaiia®"^^*
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;..qoTciiP aL r'REOOV)

\A c« ChBira«^(0)
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a) .

/ug/



piRECrOBATE GENERAL OF
,s,

Idwttty Card No ■
lDE^m^Ci^lON ^ ^

fA'

'»

V



V

a:

DUIECTORATE GENERAL OF ' .

HOME GUARDS & CIVIL DEFENCE, DELHI-. V|j
0769 2.^il-2J^■Identity Card No J/^alld Up to—^

IDENTTFICATIONJ^IARK- Hofc C^n1

ISIQ
m

k.

X-OfP

acA

vok_MDLBaR5MH_
^

ENROLMENT NO.^i| oJ
fL

GFI.C. HOLDER , I^UINGAUTHORI'

A-



4

lU piRECr^RATE GENERAL~5,^5^^^1
#^wiOME GU/iftDS & CIVIL DEFENCE^tlkLL^Ii

P^.-":'k^'-cnaty Crjd Md.ji:!!-' '' h'^dVfS'
iDErrngcATiON lyiAiuc^;

;■?• (^Ujr A]fti2-lC 0fs\; I'^PT-'EV/Mj
. NMIE QE VQl.." • /i/ ftH

.1 ' • \'!i I I ^ .b .■■ /*. ..ii.^ J,'. . tk^ . e <e473M<6?-Sl



.^. IDPNTTrr^r*"^ ^alld Up Jj
^DEm7nCAT70N

~^Fbv.
Ct^

OF VOL H
i^cf

oo

$ oK tdA^1
I

f(.H
waCNATUR^^'■C. Holder

V



. f/H ,V ̂

fe! ••'. !Vw/i>/:<vlx

.",>'^ i ^.'-v

-SifSV/
».( f''. \' .'" ■' ■ .-

WS'SrlU

■ :r\;

'■• -.'rAVi;, •■

-r

jit
.1?.Vlr

1
k^i■m?J?9iV

\'i{i

m

'' ' vV- : ■.,'*'"'~'"Vv'! Vv^;.-r;'-;i-^'
1



DIRECTORATE GENERAL OF

HOME GUARDS .& CIVIL DEFENCE, DELHI .

Identity Card No. t1 ̂  ̂ Valid Up loll—^ ' j. ■
IDENTIFICATION MARK A OUT MjlRK |
ON LETT EYE BRSW

DAHOGA RAI

■ 1%/ISiqN ENROLMEWl-
B-718, J.J.CLY
NEV DBLHI '

A _ i
>^'"0I^A'nrRF/ SICNATIIREOK

OFI.C. HOLDER ^ \ ISSUING AllTHORl'O' j

J



2^

\

DIRECTORATE GENERAL OF

HOME GUARDS & CIVIL DEFENCE, DELHI

7298Idi-nlity Card No Valid Up B'
i

IDENTIFICATION MAKK f.if- M^rV on
Left Am

vvoi.. Wiir)^-a_Lal

NROIJvlENT NO. 5509

4 Hari Enclave
D w ON

:ss

Ki t. Delhi-41

vr?"
M(: ■OK

lOmKiR ISSUING Arm iOlU'KY

V"



DELHI ADMINISTRATION
DlRtCTORATE GENERAL OF

I  HOME GUA1U3S & CIVIL DEFENCE, DELHI

.1^)^ Identity Card No.^J-O-^lSl ^^VaHd Up KoALiILi3^
'/ I ^C>Jt Vvajv-vAj^,

IDErfTIFlCATION MARK

-Aq-Vv > '-H .

NAME \AO.rVVN-t^S.U-U.-<0\ -jUr^

S-cuihsn

V3

sw»

iNA1\.iHl./THUMP IMPRKSSION

jufKTnv CAKi) hoiiii.r

AMRESSNA-X- 'ft
-;SD ̂  ̂  • V-^

SANAl) NO

.-fciNAl
AliTHORirVriN(

V



DIRECTORATE GENERAL OF

HOME GUARDS.& CIVIL DEFENCE, DELHI

4Identity Card No..

il-r*

iI ■m*

738 J/alld Up tof
IDENTinCATION
OW TTAiro TiOTn? FTFC

name of vni. naval KISHORS
H,Q«

^ F.NTtnTAiF.NT NO
S 3-612.HARI NAGAR
W PSLHI

SIONATUEEOPMATURE/
OF I.e. HOLDER- ISSUING AirCHORITY

jr



DIIUCCTORATE GENHIAL OF

J; HOME^GUAilDS &i CIVIL DEFENCE, DELHI

: ! OS Identity :Card NoV—^*^ ̂  ̂ Valid Up (o
' ̂''' ' |iDEN'riFiC/ViiON MARK. rnarK of

'J^n jury on Ch:Ln
m

NAld KI 3 MAN

<•

:Di\feIoNij£u;xJij'NRc:) lmi nt n( §iO''-

i.V' >^.L]i:L

y  S-lUHAjJRTRF (.11"
OI'I.C. HOIJ iFR "v ISStHN : AirniORI'IA

\



"4 '■S

DIRECTORATE GENERAL OfhOME GU;^S DEraNCE, OEM,
Iden^ty Cajd^No..

j^^''|^"CATION MARK. ^ mark
t^^fiAhSFj {M: \rr\t Tv*n ' I

,  , ^ -nroijw1entnoS698

•'>HT-'Hnrx)ER
l^l/ING AtrmoRrrv

.>r



i

■K

miisBii
i

sosiu;.

Delhi; administration; ;;';i5iV?a
MOFmrniJATP r:i'!ijFRAI. flB. ». ki v-"'-DIRECTORATE GENERAL OF

HOME GUARDS & CIVji. DEHENCE:^pELDJ ?■
Identity Cjrd No,, VaUd Up

lomnriCATiON mark

mmmwmNAMEj,:^
m
m

'Ai»<i

^-'dliS
Avt

MiW
ADC

•T !r<r fe?;

IIM'*

/ <! MH'ifvl

..v« 'I

fci'l'.,. .'lAN.yiHp

KV"'i-A? -l',' • ■■■'■,■ .: K'r.XT \ vl.V. ,v. u.v-'Svr-^M
rvWi*r) Al*':/viKU5jyt<>'(-! ..• Ql|DiWirrV,.g^JfcAOW rvwi*r)

\!vAi ' ri=f. j ii c;;.' .-■ ' .• " ' .



i\-' ■ ■ •■ ^ s '

>'V ■  ■ DELHI ADMINISTRATION. '
DIRECTORATE GENERAL OF^ .; ̂  v ji

. „ .. HOME GUAriDS & CIVIL DEFENCE, DEUiF.vJ
Identity Curd Nn. f^S/7 Valid Up tn

Pj. lUENTIFICATION MAKK S-Ss^ ''^V' ■'" =■'
■•'«. C^AA .-Aw A.^<^ - ■ ' ■ ■■ ■'■ ■■ '

\X rvX^VArycx ^qwN -. -
;! RANK ^ -C;\VA.<yv4 ^^'^'''>:'?»'^l
"rni^^C^/ • '

SANAD m

■' '■■f'JS

5<* f--L V,. • J • • ••• • ... t..w«-ir •nirn«.94»wn ( I'.^Of .'ptKTqiY CAIIU HOIUEH ,

.>r



J

A

is
Si.4.£HO

GMT

r •ar

VOL

mm
r*^

CitENROLMENT tldr
96^ Da ucl

lios

SGWAi-uR^^^My^ v-a<®|^fRi:op ttfi

■■rru
ISSUIKC A! rrHORTTY

-  ty^V- X :a<* ■ "g
4^ *



3

DIRECTORATE GENERAL OF

HOME GUARDS &. CIVIL DEFENCE, DELHI
/72Q

Idenaty Card No ? ' —Valid Up to .
IDENTinCATlON MARK A WOTTtT'D ^
MAW OTT T.-Ryp F!Tn-B RTOMOnH

nFvni HARI3H CHANDBE
H.G.
q/ 1/ 7^55 J
IjL—ENROLMENT NO.^LIT
A°-85.N>I«A.. imA I
I omp, HSy I)HL^^26

CT/"«M ATT MJ i; np *

IS

SIGNATURE OF

ISSUING AirmOIUTY

■■ .SIGNATURE^
OF I.e. HOLDER

/



.A
3

vPniECrORATE GtmRAL OF

- V

.  i

*^«rr!vr»^

HOME GUARDS & CIVIL DEFENCE, DELHI - fci
n n q n ^ i|„, I

IdenUly Card No.Ji££i_j/alld Up f
IDENlinCATION UK^\^ di/TAfA^J^
o/v

..j^^VIsi(|N.-^7^ enrolment no.22^
■■:^DD]^s p-/fd, dlAie/A

SIGl

QF I.e. HOLDER
SIGNATUilEOF

SSIRNG authority , ■• ,■
:



3

tr

directorate general of ], ?;
HOME GUARDS & CIVIL DEFENCE, DELHL. i

IdenrtQr Card No —Valid Up
IDENTinCATION MARK_5±!IJII66^S—

t^Kl^THP Rm II
NAME OF vni. SlTP^

r;

MiA
Sj\A F.NRni.MFJsrr no.253.

orcl l-^s la.I).

SlCmATLRH/
OF I.e. HOLDER ORITYISSUING-

4I/Y



i.

\%

mti

DDlECrORATE GENERAL Of
HOME GUARDS fit CIVIL DEFiWCE, DEIiU

Ideatlty Card No.,.3 6^ S.^^hd Up

SEN

identification Uauk 0 uT rOf)R^
£^\ (^IC^r ^AMn"

OF VOL_Xti£jc££SWW^
%
iONjS|j±^ROLM£NTN0.5jSi |

~fcU£

LI^
£i_z

y
OF

UING 'HORn'VM
OF I.C. HOLDER



/■

•<wwi

■r-Y

DIRECTORATE GENERAL OF
HOME GUARDS L CIVIL DEFENCE, DELHI .

^ Icleniily Card No. ^691. Valid Up I
IDENTIFICATION MARKT.MTI^ HAND ;{

O^T CUT MARK ■ 4
jvAME of voi.HITHL.T?giI (PIWARI

gttapd

ENROLMENT NO.':/54i
Ai}nRRs.s T-^23. PReM W.AGATf^
j-ratlirj MASjU^ itliv PKr,'rT-.A,

MA'flllUV
OF I.e. HOlI)ER

SlCNATiniEOF
ISSUINC AimiORTFY



.  ■ ■ / , ■ DIRECTORATE,, GENERAl)^OF J , ■
L-: HOME GUARDS 8:':CIVIL DEFENCE, DEL^M^jl •

®Ml ^ ̂ V^-KS!/, .

fe.,.. V.•■;i;•'^A'■^•'•!•^■'!^'^f■U^^i"SIGNA^T)RE/■'^^ ' i

-r

.y



/

>-

DIRECTORATE GENERAL OF

HOME GUARDS & CIVIL DEFENCE;' DEITEI \

47R1 I016I20C1 ,Card Nl) ^ - V;.lirl llri.M J.Valid Up td.

maukA.CUT MARKfIDENTIFICATION

OI-T L3rT HAJI3 LITTLB

NAME OK vol.. rl JPn-rV SFTTAW

H .L >

-684/9, G'ALI Noct;

WIWfM) PARK, N3W D^LHI , '

jflfprjonKtv .su;n \niKi;()F
01 I ('. iicjijir.ii I.S.SIilN(. Vlj'lK )Kr/Y;



ri .l'/yljilW*—'■

1

'■>

DIL1.>11 /^JJMINISTRATION
DlliECTOlIATl: GLNERAL OF ,

'' ' HOME GUARDS it CIVOL DEFENCE. DELHI j,

g'apilgifpi —'-. t:<

SANAD KO-DISTT— iANADAO- -;— j

m
wit

wm

-Arr- 1 • ill "
"utatAnm/imiMf iHrm Nsiofl .
m U)lhllIYCAIU)ll<«I)IH ISMUNl.AlJIIHiKin

-  , ,., ... • .. J- .
''S P

-r-



fnorne.!ia?5s

&•Sf,\
fisjrtmoi

HUSinivNr jL/:iMnivNois.- / •

t&zpiflf^l^<iiri
blip'-

on,I

vtr''T^^75'^r?^7^^'T57f57irT^>^T7T7'7TT^T*^^ aiirvw E •s*

xa la
^5
m

asi

m
SsS

. ■c .fi.'p/^ CS^^ti'M Xi
i'iM: .iist.'m
sss ftrS

.'T^''Zir*i

?il

Y:

4h/



-A

■<

DIRECTORATC GENERAL OF
HOME GUARDS & CIVIL DEFENCE. DELHI

IdenUly Card Nn ^ 3 6 2 U ■ I LRotftl
'nLNTinCATION MARK_C5A£_Or2
No.sp cfri^

NAME OF VOL. N^Q tklAJ

'^tVlSION US &sf FNROLMFJNT
AfenttFAsl>et>^\ P f^r.p '

Ud—£ LHI 0 ^

■SIGN/fniRl^
OF I.e. HOIJ^ER

^.,-WjJttRj;OF
issurNy<a,tn-HORi'n'

..'I i. S/A'



t
«
n
'

»1-5
'fU
r

m
I
P
*

'
i
s
^

m&
i

■
m

O
m

S
iy

m

m
.

!!»
»

,

5
 &

♦,«!.
m

m

535
a

s.'
55j-

n
s
:

»
5

^

=
»

.■

m
m

m
w

!s •

v-:^"

■
f■|5'-

>5<.
■S

t.
?

«

.■S<'
-7>5"

vJ*

■ -^/-

V
V



/I hb

■

'DELHI ADMINISTRATION
DIRECfORATE GENERAL OF

HOME GUARDS & CrviL DEFENCE, DELHI I

Identify Card \ Valid Up
IDEfinFICATION MARK C P I UftW'h |

L.MrKjMfiPKTIS.^vycL-.RV.
Honfe'

__ >> nbi^h MTH-^V^7^T■ sAijiAb No-E^SiEii^l
ADD

jtiha

4:;;-si<ijisruR£/muMP im^hes
OF tDEKTTTY CABD iiOp^ ISSUING AUTHOHnrV

'

-r

/n/:^



DIRECTORATE GENERAL OF
HOME GUARDS & CIVIL DEFENCE DELHI i

IdenUty Card No. AR9.S___V«litl Up
lDENTinCATK)N MARK & MOT.T? i
-HARK ill T.Tgw aPM !

^AME OF VOL. SHAHKAR RAI

T)IVISO^LS^£:^l(L.dSNR()LMENT NO Jr.r
ADD^,SS HA??T

>"3^ ^'"1"
,  SIGNAllIREOF^
■C. HOLDER <A- ISSlflNG AITHORm'

T

-4^



r

0
h-J. \J^

■: i.J?
Of,,fV

l

SIC4T
^i?7^f,

s;

Oi jVoi?a ^;-



10.

OA 410/2000
MA 534/2000

03.03.2000.

Present ; Applicants in person.

Issue notice to respondents returnable on 16.3.2000.

Issue Dasti.

a

f

Pending further orders/ there will be an ad interim

order, i.e., the impugned orders dated 21.2.2000 and

25.2.2000 are stayed.

MA 534/2000 for joining in a single application is

granted.

(  Ashok AgAJrwal )
Chairman

/as/

fr/5

i
' - //

(  V. K. Majotra )
Member (A)
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,  . , . ^ S^ Applicants in person.
■ ^ ^ss-\

•V.S, \ ^

.  . : . .Issue notices to respondents returnable on

A
i.-

-f

VOs

22.3.2000. Issue notices dasti

Pending further orders, there will be an ad '

interim order in terms of prayer clause 9(a), namely,
^  the operation of the impugned orders issued on

25.2.2000, and 8.11.1999 in case of appl icant- No. 7, d4>2-
stayed.

-it.
A.

( Ashofc Agarvval )
Chairman

/as/ •■ . ■ ■■\

( V. K. Majotra )
Member (A)
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Central
PrinoiP^^ BencD

0.1. 4©8/2©@®
^ith

0.1.l93/2©©0.
0,k. 410/2®®®

and

o.A.

Delhi this the 1 2 tb day -
Hon-hle S»t. S-e^i-thax.,
n.t.<98/2m

'• t/o'shnTsU Pel Sixxgb,I/O I26; iuUanpur, MehredU.
Hew l>elhi-3S.

2  Rajinder Singb.S/o Shri Laisan Singh.
r>-l83. S-USiB^ur Ps.hari.Basant Vibar. I>eIhi-57.

'X Jairam Shai aa.
S/o Shri Raa Bil&s Sharea.
R/o 124/9, Shan Garb.Basant Kunj. Hew Delhi-70.

4. Roshan Hi.
S/o Shri Wall kiohd.
R/o 181/30. i*
^ehrauli, Hew Delhi-30.

(By Idvocate Shri U- Sriv&stava)
Versus

Govt. of NCT, Delhi, through

1  The Chief Secretary,
Govt. of HCT, Delhi,
5. Shaa Hath Marg.
New Delhi.

2  The CoiaaiaiKiant General,Guards i Civil Defence,
CTI Building, Raja Garden,
;Kew Delhi-

2  The Commandant,V: - 1 i h'l:. :3e Guards, CTI Bu i Id in„:>a,
Raja Garden, He'ff Delhi.

(By Idvocahe Shri Rajlnder

Ji

?,eee

Applicants.

\

Respondents.

...v-v.
''Jf

t'%ri8h Bhan Raa,
-'■'"s/o Shr' ^-uVhnandsn Ram.

'HSanad Ho. 5413),
. /R/o 0/46, Mangolpun,
"i/'' Delhi.
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Be Ih i •

'• 1/0 Shrf cUndra Bhan.
f^Riiand No. 5465).(ban^ ^ Hundaka.
R/o \ill & ^
|i^e* Be Ih i *

4. Raffi
Qftnad No. 5381.Uatxgolpun.

te chri 13. Srivastava)(By Advocate Snri
Versus

Govt. cl KT, Delhi, through
1  The Chief Secretary.

5^ ShaB Nath ^.2.
Rew Belhi.

2. The fence.
Hose Guards Garden,
CTl Building. Baja uai
jje* Be Ihi •

The Coasanndant. Buildings.
Delhi telli. .
Raja Garden, "

«;hri Rajinder(By Advocate bhri d^j

l/fBM"'!". Kishahghrb.
liehrauli. Delhi~30'
Rajpal Singh,

I/O C/9. Kiahongarh.rarluU. Delhi-39.
Bahu Singh.

R/o H^No.
Mehrauli. Delhi-3
I i Shan Prasad

S/o Shri Tejin^al Bhatia.
"'".'^'"^r^srafVouartera,Safdarjung Stan w
«est iidviai Naga^ . ^-•

1.

2.

3.

Respondents

Respondents
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5. Stnt. SheeU Virk.
Tjf/o Shri Bajinder Sin^n,
K/o A-@4/l29. Sultanpuri,
Delhi.

6. Diga-ffibar Singh,
S/o Shri ftaghubir Singh.
R/o B.Ro. 68/4. Uehrauli,
Hei? Delhi"30.

.\

7. Kamla Prasad,
S/o Shri Baa Sureman,
R/o Quarter Ho. 33, tishan Garh
Goshal A,
Mehrauli. Deihi-30.

8. Hand Lai,
S/o Shri Buiaki Ram.
R/p B.Ho. 108/E. Kishan Garh,
Ward Ho. 9.
Hew Delhi-30.

9. Ram Rahadur,
S/o Shri Bam Suaer,
R/o Aisban Garh Gavshaia.
Qtr Ho. 53. yebarauli,
New Delhi-30.

10. Sundar Singh.
S/o Shri Cheta Eaa.
R/o H.No. 114/5. Bis Sulriya Harijax
Colony, Vill - Heb Sarai,
New Delhi-68.

11. Ram Gulas,
S/o Shri Hakched Ram.
R/o Qr. Ho. 8/4, Krishan Vihar,
Sultanpuri,

Delhi-83.

12. Udaybir Singh,
S/o Shri Bhikan Singh,

^  R/b T/9, Wa rd Ho.6,
liehraul i, . , • t
Hew Delhi-3e. • • • Applicants.

(By Advocate Shri U. Srivastava)

Versus

Govt. of HCT, Delhi, through

1. The Chief Secretary,
5, Sham Hath Barg,
New Delhi.

2. The Coma^dant General,
Home Guards & Civil Defence,
CTI Building, Raja Garden,
New Delhi

4^
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CTI BuUdinSB, Respondents
Raja Garden, Hew Delhi.

(By Advocate Shri Rajinder

1. Tilak Raj. ^ , 1
S/o Shri Kharte Lai. ^
R/o A-5A/68, Janakpuri, {
Rew Delhi. ;

2. Suresh tuiaar,
S/o Shri Tek Chand,
R/o A/179. Hastal Road.
Uttam Hagar.
New Delhi.

3. Sanjay Kumar.
S/o Shri Kartar Singh.
R/o 178C Ward No. 2.
yehrauli. Hew Delhi.

T
4  Ved Parkash,

S/o Shri Parkash Chand,
R/o B/250, Sultanpuri. Applicants.
Delhi.

(By Advocate Shri U. Srivastava)
Versus

1

Gcvt. of NOT. Delhi, through ?
1. Tht» Chief Secretary.

5, Sham Nath Marg.
New Delhi.

2  The Commandant General,
Home Guards & Civil Defence.
OTl Building, Raja Garden.
NiS'W Delhi.

■r" 3  The Commandant. „ . , . ,Delhi Boise Guards, CTI Buildings, . Respondents.
Raja Garden. Hew Delhi.

(By Advocate Shri Rajinder

ORDER

laVahinl ilo.

Learned counsel for the parties have submitted that
the relevant facts and issues raised in the aforesaid four
applications are the same and. rherafore. thry r-' lealt

k
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vith together. U the reqoeet of leeroed counsel for the
nPPlicsnts, the fects In 0.A.«8/2e0e were referred to
during the course of arguinents in the aforesaid oases.

2. The applicants in 0.t.4e8/2»ee are aggrieved by

the orders issued by the respondents dated 25.2.2066
discharging thea fron their services with effect from the
neit date, that is 26.2.2000 Under Bule 8 of the.Delhi Boiae

Guards Eules, 1959 (hereinafter referred to as 'the 1959
Rules'). He has submitted that all the applicants in this

case as well as the other three cases had been recruited as

members of the Home Guards under Rule 3 of the 1959 Rules

and had completed the initial period of three years. They

were working as Home Guards thereafter for subsequent

periods beyond 3 years, as extended by the respondents.

One of the Biain contentions taken by Shri U. Srivastava.

learned counsel was that the applicants were discharged

within the extended tenure period of three years which was

upto 5.11.2001 and beyond. His contention is that the

resp'piidents could not, therefore, have discharged the

applicants in the manner they have done without issuing a

month's' notice and complying with the provisions of Rule 8

of the 1959 Rules. He has relied oh the Tribunal's order

dated 1.6.1995 in Krishan Kumar & Ors, Vs. Govt. of MCT

Delhi Ors. (OA 188/95). Learned counsel has also

submitted that the respondents had given an undertaking in

similar matters which came before the Delhi High Court that

they would prepare a Scheme for enrolEent and discharge of

the Eseabers of the Home Guards in Delhi, which they have

not done before the impugned orders have been passed.
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.ccordin, to hi«. the termination of the ePPlioente oould
only be done by the reepondente in temn of the Scheme

"  j T-nt in an arbitriiry Bs.n.ncr,
^hich they had to prepare and not

as they have done without any proper rea^

3. I have eeen the reply filed by the reepondente
and heard Sbri Reminder Pandita. learned counsel. Ha has
submitted that the issues raised in th.s case have been
considered in a number of earlier judgements of the
Tribunal. Be has relied on the judgement of the Delh. High

^ court in Kan Suth Lai Basal 4 Ors. Vs. Onion of India 4
Ors. (CWP Ho.4286/97) dated 26.5.1999 and the Full Bench
order of the Tribunal in I.S. Tomar 4 Ors. Vs. Govt. of
HCT 6 Ors. (0.A.1753/97 Bithoonnectec cases), decided on
25.11.1999 (Annexures 'A-7 and A-6 ). Be has submitt
that the applicants have DO right for regularisatioo, as

they belong to a Voluntary Organisation i.e. the Home
Guards. Aooording to his,, the oospetent authority has
exercised its posers under the Home Guards Act, 1955. as
extended to the UT of Delhi and the relevant 1959 Eules and
there is nothing srong .ith the tersination orders shioh
have blen impugned in these oases. He has-also submitted
thst the applications are barred under Sections 19,20 and
21 of the Administrative Tribunals Act. 1985. Besides, he
has submitted that as the Home Guards is a Voluntary
Organisation, the respondents can put off. the volunteera at
any time if their assistance is not required. He has,
therefore, prayed that the aforesaid applications may be
dismissed. He has siibaitted a copy of the Scheme dated

18.4.2@d0. copy placed on record.
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4. I have seen the rejoinder filed by the

applicants. The main grievance of Shri U. Srivastava,

learned counsel, is that the respondents ought to follow

their undertaking given before the Delhi High Court at the
ft

time of disposal of CWP No. 4286/97. decided on 26.5.1999

to frame a Scheme to ensure that there was no pick and

choose aethod with regard to the discharge of the persons

who have been enrolled or re-enrolled as Hoa?e Guards. He

has subuaitted that in the case of the applicants, they

still have balance period after their latest enrolment of

three years as Boise Guards and the respondents could not,

therefore, terminate their services without proper reasons

in an arbitrary manner and thereafter engage other persons

in their place. He has also submitted that inany of the

applicants have been working as Hoiae Guards for several

years and are not otherwise gainfully employed.

5. I have carefully considered the pleadings and

the subiaissions made by the learned counsel for the

part ies.

•6. In Mansukh Lai Hawal's case (aupra), the Delhi

High Court has voiced its concern for the applicants taking

into account the facts of those cases. They have noted as

follows;

"...many of the petitioners have been rendering
services as Home Guards for severial years, in some
oases for almost about twenty, years. It does
appear a little unfair to theia to be suddenly told
that when their existing tenure comes to an end,
they will not be' re-enrolled. In such a sHuation,
it will be extremely difficult for them to look for
a job in the open market".
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The High Court has further observed that the
Governseut does give veightage to a seEaber pf the Booe
Guards for appointsent to a Group 'C or a Group 'D* post
with theu and to provide soise assistance to uneaployed Ho®e
Guards in seeking gainful employiaent on the coaiplction of
their ter® of employ»ent. They had noted that sone policy
is to be fraised to ensure that there is no pick and choose

with regard to the persons who have to be enrolled and
re-enrolled and those whose tenures are not to be extended.

It was further stated by the High Court that they do expect
the respondents to be alive to this situation and to frajae

a transparent and workable policy in this regard, within a

period of six luonths. It is this policy that the learned

counsel for the applicant has subaitted the respondents

have not fraaed before passing the iaspugned termination

orders dated 25.2.2006 in O.A. 488/2000.

7. At the tisje of hearing Shri Eajinder Pandita,

learned counsel had given a copy of the policy guidelines

framed by the respondents dealing with the

enroloent/re-enrolment and discharge of Hosye Guards, in
\

Delhi which he states has been framed in pursuance of the

directions of the Delhi High Court which is dated

18.4.2000. It is not the case of the respondents that

after discharging the applicants in the present cases, the

respondents have not enrolled or re-enrolled, as the case

aiay be, other persons as Hoiae Guards. The Delhi High Court

in llnniBukh Lai Hawal'a case (supra) has itgeif noted that

many of the duties performed by the members of the Home

Guards are of a permanent nature and the fact that there is
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such severe unemplojTsent in the country should nlso be kept
Id Vit?® by the r6spo,nden.t8.

8. As noted by the Full Bench of the Tribunal in

I,S. ToiKk-r'a ease (supra), the judgement of the Delhi High

Court in San Sukh L&l Sawal'a case (supra) is clear and

specific. The issue of jurisdiction which has again been

raised by the learned counsel for the respondents under

Sections 19,28 and 21 of the Adiainiatrative Tribunals Act.

1985. is rejected in the light of this decision. In the

^ Full i&ench order dated 25.11.1999. it has been noted that
the Scheae subiBitted by the respondents vide O.K. dated

10.9.1999 cannot be construed to be the Schene contemplated

in the Delhi High Court's judgeeent dated 26.5.1999. The

Tribunal further stated in the concluBions that the O.Ab

are disposed of in terms of the Delhi High Court f

judgement in n Sukh Lai Rawal 0 case (supra).

9. The applicants in O.A. 408/2080 have submitted

that they have rendered service as meuibers of the Hoise

Guards !for a number ' of years froa! 1989. They 'have
^  i

submitted that against certain earlier discharge ordera

they had filed O.As before the Tribunal which had resulted

in their being reinstated as membera of the Hosae Guards.

Shri U. Srivastava, learned counsel has contended that the

iBpugne^d orders have been issued by the respondents against

the applicants while they still had balance period of th-

tenure which was opto 14.6.2001 in the case of applicaxi.

Hoa.l and 3, upto 5.11.2801 in the case of applicant Ho.

and 2.2.28081 in the case of sppl'f^ant He. 4. Ho reaso^i
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have been given by the respondents as to why the applicants

have been picked up and discharged as ©eebers of the SoE&e

Guards with iEHaediate effect. It is also relevant to note

that it is not the case of the respondents that they do not

need any sore Hoae Guards, but as contended by the learned

counsel for the respondents that after discharging the

applicants in the aforesaid cases, others . are being

enrolled as EoiBe Guards, as it is a Volun^^ry Organisation.

While that say be so, the respondents cannot also act as an

arbitrary sanner especially after taking action to extend

the tenure of the applicants. Froa the facts Eientioned

above, it is clear that there are no discernible reasons as

to why the respondents have discharged the applicants

during the extended period of Iv. ~ of three years which

are to expire by efflux of tise in the years 2©81-2@02. In

the facts and circumstances of the case, the action of the

respondents cannot be held to be reasonable pr that they

have followed a transparent or workable policy with regard

to the discharge of the applicants, or enrolment or

re-enroilment of the concerned persons as Home Guards. ■
i
I

10. In the policy guidelines laid down by the
\

respondents dated 18.4.2000. they have stated, inter alia,

that in the case of volunteers who have served the

Organisation for more than three years and upto a period of

fifteen years and more, it has been decided to give one

last opportunity to the discharged Home Guard Volunteers to

seek 'appointment as Home Guard Volunteers for another term

of three years. One of the main contentions of the

applicants in the present O.Ae is that their services as
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Ho^ aaarde have heen terminated before complet.
in an arbitrary manner. The policy .u.deirnee

.0 not appear to lay do.n any transparent and wortabie
poi.o in the matter of discharge of Home Guards l.te the
applicants in the aforesaid cases, In this vie» of tb

the action of the respondents in terminating te
„s of the applicants bhose tenure on re-engagementservices oi

■  a .nd that too not on any grounds of-r has uol expired and tnaror indiscipline cannot, therefore, be upheld.
misbehaviour or ir.aiscipiii

The termination orders have also been issued aitboet
ooaiplying eith the principles of natural justice or giving

Ttntice to the applicants as to why theira  sho® cause notice to cnc vv

services are being terminated suddenly and immediately.

11. In the result, for the reasons given above,
the aforesaid four applicatioas succeed and are alloved.
me impugned termination order, passed by the respondents

,f,0:Si3S^>5uIished and set aside. The respondents shall take the
back in service Immediately as Home Guards for

^he r&lning part of the uneipired tenure for vihioh ; they
-. V 'had'^b^pn re-engaged as Home Guards. Thereafter, further

action may be taken by the respondents in accordance with
the relevant rules, decisions of courts, policy guideliaes
and instructions. No order as to costs.

12. Let a oopy of this order be placed in O.A.

1937206 410/2000 and 0. A. 433/2000. ^
V, 1

W^'nriHD mm
voBiL. Laiishmi Swasainathan)

iD .1 -w 1 feSember <J) ,
U  V•"•'SEE 1

S—^11 Officer a-i/ ,■ Sj-r—
■ • I 'V ! libiiafeS - Jn i;

^Vlfi.:;/,,; - V;, i ■ . ^j  1 ; .:5". *
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O.A. NO.

I r'\ t <■ G 119 r of

Appl^cant

X  (ThrcJOh C0'jn3G.1 U.Srivastav)
Y$ ■ .

Union of India
_ Rospcndonts. . ■, •

K  That the accompanying O.A. ie boing fUoo by the
^^pplicanta Jointly bobauao thoy hava a
cc-.v.T.on ca-js^ of action and claiming for tho sorn®
relief.

2, It is thoro.foro most roapactfully praypd that,
thf- Hon'ble Tribunal may bo ploaaed. to perrnit
the applicanta to fllo th^) O.A. Jointly^ Any

other relief which tho Hon'bl^ Tribunal deom fit
and ' proper ' may also be grant-.,d to

i;

epplicantrt.

■ tho

i\P
Date :

■//TO!. :
\X

AppV'cantC
/) ;vu

^5YV^

■f
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Zej:_Lfic.^^cii
^.L^U cvj c/| <J-f t

f\pPU C 'f A-/ /
/2/C^cr

^7^ "/7J
hereby verify jhet the contents stated above are true

7 '^ and that , 1 have not
supersssd ^y^^tarial fact.

i •

Through :

App rqant

HK^-

a

ro
>

.U.Srivastav, Advocate
C.A.^T. Bar Room,.
Farfdkot House,
New Delhi. ' ' '

1^

Qp^

cyl'

(2

Vi 1^3-)^

o<^^. >  , )

.-I

}
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APPU C^NJ-
I

e~/

-o^tho applicants do, hereby ver 1 fy ^ha!l; the contents stated abov
the best of my knowledg 0 ars t-.rus

'  that i have
superssed any material fact

not

APp I 'qant

Through :

U.SrivastavrAdvocateC.A.Ta, Bar Room,*
Farldkot Houso^
New Delhi. ' ■ ' ■ . * /,

i
>  , )
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\  ■»
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BEFORE TriS CSNTR^iL ADMI HI STRATX^tS^KtBUNAL
(PRINCIPAL BENCH)

NEVJ DELHI«

0.A.No,1754 of 2000.

M.A.No,2129 Of 2000.

IN THE MATTER OF:

Sh.Jagbir Singh'& Others
Through
Sh.U.Srivastava, Advocate «....Applicants

VERSUS

Govt, of NOT of Delhi & Others

Through
Sh.Hlajinder Pandita, Advocate ....Respondents

INDEX

4-

Sl»,No. PA.RTICULARS PAGE NGS,

/ Reply on behlaf of the

Respondents to the / '^ /J .
application filed by

^ \ I the applicants.

2® Memo of Apx^earanee, i
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eiR arrf^E"
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j  25 0CT ««•; i
I  WftiM om^i "/(fMi
a  Kegistrai jf (RAJINDSR lAH^DIoyi)

OVT, ADVOC TFCat-bar room: new delhi
DATED:-



BEFORE THE GEHTR;\L AIMIHI 3TRRTIVE TRIBUNAL

( PRINCIPAL BENCH )
■-NEN IDELi'II o

G.AoNo»17 54 of 2000,.

WITH

M,A,No„2129 of 2000,

IN THE MATTER OF;

. Sh.Jagbir Singh &. Others
Through
Sh,U,. Srivastave, Advocate Applicants

VERSUS

Govt, of NCT of Delhi & Others
Through
Sh.Raj inder Pandita^ Advocate ,,.,, Respondents

REPLY ON BEHALF OF THE
RESPONDENTS TO THE APPLICATION

. gILED BY THE APPLICANTS,

MOST RESPECTFULLY SHOVjETHs

1, Vjithout setting out detailed brief facts

and detailed parawise reply the answering respondents

craves the leave of this Hon'ble Tribunal to allow

to raise the following preliminary objections,

i) That the instant application is an abuse of

process of court of law and is not v/arranted

by the provisions under which it has been

sought,

ihat the ins cant application is liable to be

dismissed due to non-joinder of necessary

i' ■

Contd,,.,,
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Party to the application, as per section

52(b) of the Govt. of National Capital

Territory Act, 1992 the^.^Govt, of India is

the necessary party to the application*

iii) That the instant application is barred by

Section 19,20,21 of the Administrative

Tribunal Act, 1985 and is liable to be

dismissed v/ith costs in favour of the ansv;er-

ing respondents#

iv) - That the for joining together filed

by the applicants is also liable to be

dismissed as is not as per the Rule 4(5) (a)

of Central Administrative Rules 1987,

v) That this Hon'ble Tribunal has got no juris

diction to entertain the present application

is as much as there is no relationship

)  between the applicants and the Respondents,
The applicants are the 'VOLUNTEERS* who are

called, on at the time of emergency to assist

the law and order enforcing agencies and is

paid subsiscance allowances and parade

alloxi/ances for the period they perform the

parade and training. The said payments is

made out of contigency fund# There are no

service conditions and the applicants v;ere

self employed at the time of enrolment. They

been attending to call duties as

Gontd.....
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'VOLUKTSERS', It is relevant to add that

Home Guards is a Voluntary Organisation vjith

motto of 'HISHKAi^ SEWA', No statutory-

rights and obligation either on the respondents

or the applicants regarding their services

condition^ The respondents canput the

volunteers off at any time if their assistance

is not requiredo
*

vi) That some of the Home Guards Volunteers v7ork-

-ingwith Chandigarh Administra-tion vzith a

grievance that they had been -working as

Home Guards for over a decate and their

service V7as terminated by verbal order»

Some of the Home ̂ uards Volunteers filed

an application before the Central Adi'ninistra-

tive Tribunal, Chandigarh Bench vide O^A.Mo.

1013/CH/88, dated 3l„ 1.1995 v/hich xv-as

}  rejected by the Chandigarh Bench. The Home
7

Guards Volunteers filed an S.L.,P. in -fhe

Hon'ble Supreme Court of India and the

Hon'ble Supreme Court of India was pleased

■to pass the following order;-

"The petition for special leave is
dismissed. The representa-fion must
be made to 'the Government and not

to the Court."

Contd0 0 0 9 0
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vii) That the Character/Status of liorne Guards

can be well amagine frorn the fact that, even

the Government Servants are enrolled as

Volunteers to assist the law and order

enforcing agencies v/iiich that this is only

a Voluntary Organisation^ The ddpl&yment

of Home Guards is done on the basis of

suitability and rotation^ operation required

'  and also on adminxstrative reasons.

viii) That this instant application is liable to

be dismissed as there are series of judge

ment/orders of the Central Administrative

Tribunal, New Delhi and so many judgements

of the Hon'ble High Court of Delhi,

However, without prejudice to the prelirainairy

objections the detailed brief facts and detailed

parav/ise reply to this application filed by the

applicants is as follov/sj-

ERIEF FACTSs

1« That as per the Home Guards Act and Rules,

Director General Home Guards and Director Civil

Defence, Govt, of WCT of Delhi is authorised under

whom the Organisation of Home Guards function. The

same authority is competent for their command and

control including enrolment, discharge, call-out

trajD^ing, placement of duties and discipline.

Contd,,, 1
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2, That this is the admitted position that Home

Guards is Voluntary Citizen Organisation for local

defence was raised in the United Kingdom during v/orld

war-II. In India, initially. Home Guards were raised

in Deceiriber, 1946 to assist local bodies and police

voluntary in character and this concept has been kept

in view throughout this organisational setup® As per

the OeM,No»18/111/66^CD, dated 31®12,1966, the age

group for initial recruitment/enrolment to the Home

Guards should be 18-50 years with relaxation in Savour

of those specially qualified to act as Instructor/'

Leaders and specialised personnel. That vide O.li®

No,l/16/67-CD, dated 20,11,67 and 0,MoHo.III/14011/3/93.

D3CD(.KG), dated 16,12,93 the Home Guards Organisation

should broad based free from political applications

as requisited from aiaon^st all classes of people and

from all walks of life. In facts Home Guards Organisa

tion intend to trained and enroll more and more people

after three years, Govt, Servants, Advocates, Doctors

and Engineers are also recruited/enrolled in Home

Guards, as the Govt, Service is no bar in terms of

Home Guards Act and Rules, As the policy laid down

by the Govt, of India as par as possible unemployed

persons should not be retained as Home Guards over a

long period as to preserve the Voluntary character

of the Organisation, That the present applicahts were

provided the membership of the Voluntary Organisation

Gontd,.,.,
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.as per the fonaate,

3e Thus, the Home Guards Oranisation is Voluntary

in character in which all the persons are Volunteers

excepting a nucleus of paid staff for the purpose of

command and control. The Volunteers offer themselves

to receive training dueing the peace of time and

place their services at the disposal of the Nation

during the country!s ,hours ox- need in peace or

v/ax" time or emergency they also act as vratch and v/ard.

The Volunteers are enrolled under the Home Guards

Act and Rules wihh the motto of 'iJISHKAi4 SENA' having

,  no statutory obligation on the respondents regarding

their service condition. There is no relationship

of Master and Servant as recognished by the Labour

and Service Department, The Volunteers can be called

at the time of emergency to assist ̂ aw and order enfor

cing agencies and they are paid honorarium for the

y  period they perform their duties within the funds

of the user department. Most of the Home Guards

volunteers are in private service or employed with

the Govt, There is no restriction on the Home.Guards

including the applicants in respect of private

servj.ce, eovt, has issued various instructions/"

memorandum from time to time in respect of enrolment

or Home Guards, copies of v/hich have already been

sufomxttea to this i-ion'.ole Tribunal the coxirse of

Gontd,,,,.
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arguments. As per O.M.No,1S/50/65-GD, dated 22.3.66

and No. 1.1.69-]X-CD (VG), dated 17, 2.69, the Korae Guards

Organisation is basically Voluntary in character and

this concept has been kept in view throughout the

setup. As per OIjM. No. 18/III/65-GD# dated 31.12.66

the age group for initial recruitment to the Home

Guards should be 18-50 years with- relaxation in favour

of the those specially qualified to act as Instructor/

Leaders and specialised personnel.

4 . As per the 0,M.No,VI-31011/l/8l-02Ge©(KG) ̂ dated

29,9,1993, the VlHth Biennial-Gonference of Home

Guards and Givil Defence held in Nevj Delhi in November,

1980 had recommended that ■unemployed Home Guards and

Civil Defence Volunteers after rendering Na'tional

Service for fev7 years Should be gaisyen some weightage

for employment in ^ovt. Service as an incentive.

In pursuance of the decision. Department of Personnal

J  and Administrative Reforms and Departments had issued
/

detailed instructions 'to Central Ministries and

Departments on the question of giving isreference to

Home Guards and Givil Defence Volunteers having three

years service and requisite training in these posts

in Group-C & D vrhere such experience would a added

advantage for efficient perforrnenee of duties vide

letter dated 5e.ll.93. State Governments were requested

to consider issueing similar instructions in the matter

anc^the copies of the instruction issued may be

Gontd...
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for\';arded to the Ministry of Home Affairse Ministry

of Home Affairs also requested the State Governments

to provide assistance to unemployed Home Guards in

seeking gainful employment on the completion of

their terras of enrolment,

5, That in viev; of the above submission, it is

respectfully stated that the applicants have not

holding any civil posts and as such they have no

case before this Hon'ble Tribunal,

69 That the applicants are estoped from filing

the present application as isuch they gave an under

taking to the effect that they a re 'VOLUNTEERS'

and v/ill be serving the lavra and order enforcing

agencies with motto of 'WISHECAM SEWA' and was

already self-employed. Hence, there is no question

of their regularisation or granting them any benefits

as are allovred to public servants as .tnere is a lot

of difference betvreen the Volunteers and Home Guards

and Regular employees of the Goverirment,

70 That the Hon'ble Supreme Court of India has

already disposed of similar petition and the inter

locutory application on the grounds that an employees

under this system cannot be regularised and is not

entitled to any relief as per the judgement and order

in the case of Shri Rameshwar Dass Sharma and ^thers

versus State of Punjab Others in SLP (Civil) Mo.

12455/1990, The Hon'ble Chandigarh Bepch of this

Contd,,,9



Tribunal in 0.A«Ho.440~GH-94# dated 31.1,1995 and also

recent decision of Chandigarh Bench dated 27.8o97

in O.A.NOe1001/91 are strengthend the hand of the

respondents. It is further submitted that the

Hon'ble Supreme Court of India has disposed/passed

an order in SLP Mo,4550 of 1989 on the judgement/

order of Central Administrative Tribunal, Chandigarh

Bench in a.&,No, 1013/GH/88 Sh,Raj Kamal Belt No,62

and Others Versus Union of India and Others, The

Kon'ble Supreme Court of India v/as pleased toipa;

the followina orders?-

UPON hearing counsel the court made the

following,

ORDER

"The petition for special leave, is dismissed.

The representation must be made to the Govt,

and not to the Court,"

The Hon'ble Central Administrative Tribunal

have discussed all the points and have delivered

judgements on 11th January, 1999 in 0.A,Mo,2006/98

Shri Chandeshv/ar and Others vex~sus Govt, of NCT of

Delhi & Others. It is further submitted that the

cases involving disengement of the Home Guards the

Full Bench, New Deliii in its order dated 25,11,99

has followed the Hon'ble Delhi High Court's order dated

25,6,99 in CWP No,4286/97 Shri Mansulch Lai Rax/al &

others.versus Union of India & Others. Under these

Contd,.,
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circumstances the Hon'ble Delhi High Court's order

the Hon'ble Supreme Court of India's order and

the.Full Bench order dated 25.11e99 holds the

fieiEd®

PARAWISE RBPLY;

1. In reply to para (1) of the application,

it is sTjbmitted that the instant para "is

matter of record. It is further ■ submitted

that the order passed by the Competent

Authority are under the Act and Rules of

Delhi Home Guards and now orders of the

Kon'ble Delhi High Court in Clip No,4286/97

and Full Bench order dated 25,11,99 holds

the field. In light of the Hon'ble Supreme

Court of India judgement as already

submitted in para.7 of the brief facts,

-J 2, In reply to para (2) of the application, it
is submitted that so far as the terrotorial

jurisdiction of this Tribunal is taken .into

the consideration the same too is denied

as per the detailed brief facts of the case,

2® In reply to para 3 of the application, it is

submitted that the instant application is

barred oy Section 19,20,21 of the Adminis

trative Tribunal Act, 1985 and is lia&le

"CO be dismissed with costs in favour of

Contd..,,
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the ansv/ering respondents,

4.1 S: In reply to para 4,1 and 4,2 of the apolica-
4.2 ,

tion, it is submitted that these paras are '

matter of record, It.t is further submitted

that the applicants are Volunteers•of the

Home Guards Organisation and every body has

right to get the membership of the said

organisation. The tenure is fixed for three

years as per Rule-8 of Delhi H^me Guards

Rules, 1959, The volunteers of Home Guards

are not public servants and is engage for

eight hours v/henever needed. The Home Guardd

is an volunteers citizen's organisation for

local defence and was raised in India to

assist to local bodies and police. In facts

Home Guards Organisation intend it to trained

and enroll more and more people after dis

charging the ones after every three years,

Govt, Service is no bar in terras of Home

Guards Act and Rules, As per the policy

laid down by the Govt, of India as far as

possible unemployed persons should not be

retained as Home Guards Volunteers over a

long period so as to preserve the Voluntary

character of the Organisation, The concept

has been hold valid by. the Hon^ble Supreme

Court of India, Hon'ble Delhi High Court

Contd,,,,.
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and by the Central Administrative Tribunal,

Principal Bench, New Delhie

4.3 & In reply to para 4,3 and 4,4 of the applica-
4.4

tion, it is submitted that instant paras are

matter of record and points of arguments.

It is further submitted that most of the

applicants have already deposited their

Govte articles v/ith departments.

4.5 to In reply to para 4.5 to 4.16 of the applic.a-
4.16

tiong. it is submitted that the competent

Authority Sh.L, S. Sandhu, Commandant liome

Guards, Delhi is exercise of the powers

conferred upon him under the Botabay Home

Guards Act, 1947 as extended to the Union

Territory of Delhi and Delhi Home ̂ uards

Rules, 1959 read v/ith the judgements of the

Hon'ble Supreme Court of India, Judgement

of the Hon'ble Delhi High Court vide CWT

HO a 4286/97 Sh.Mansukh Lai Rawal & others

and Full Bench Judgement of the Hon'ble

Tribunal have passed the legal order. The

Home Guards Volunteers are not public servants

and are engaged for eight hours v/henever

called out to perform the duties® Home Guards

Organisation intend tds trained more and more

^ I people so that they would be called out

Gontd,
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v/henever needed. Identity cards issued

by the respondents is not eraployraent card.

The Identity cards are issued to every Home

Guards Volunteers only for identification

G
as it is done in all Govt» Departi'nents, The

date of the validity of the Identity Card

does not give any extention of their tenure

v;hich has been proved by the series of

judgements of this Hon'ble Tribunal and

Hon'ble High Court of Delhi,

In reply to para 5 of the application, it is

hujnbly submitted that vjhile taking into

consideration the detailed brief facts#

preliminary objections and parawise reply

in consultation with rule-8 of Delhi Home

Guards Rules, 1959 read with the judgements

of the Hon'ble Supremen Court- of India,

Hon'ble High Court of Delhi and Central

Administrative Tribunal (Principal Bench)

New Delhi, none of the grounds support the

prayer of the applicants.

rn reply to para 6 of the application, it is

submiui-ed that tne instant application is

barred by Section 19,, 20, 21 of the Administra-

\J\ tive Tribunal Act, 1985,

Contd9 «> tt •
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.s7^ In reply to para 7 of the application# it i;

submitted that the para is for the applicants

to prove it to the entire satisfaction of this

Tribunals

Se In reply to para 8 of the application, it is

submitted that in view of the preliminary

objections# detailed brief facts and parax^ise

reply to the application the applicants

are not entitled to any relief as prayed

for and the instant application may be dis

missed with costs in favour of the ^nsx^-ering

respondents at the admission stage,

9, In reply to para 9 of tiie application, it

is submitted that v;hile taking into considera

tion# the above avernm.ents of this reply

the applicants are not entitled to any

relief as prayed for®'

10 to Needs no re^oly as subject matter of this

Tribunal,

Gontd,9,
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THROUGH

(Ri>.JIHDSR PANDITA)

GO VIU ADVOCATE.

11 L»Sc SAHDHUf.IPS as Conunandant. Home Guards

of Directorate of Home Guards & Civil Defence, Govt»

of NCT of Delhi do hereby verify that the contents of

of the above mentioned reply are true and correct to

the entire satisfaction and to the best of my knov/ledge

as per the official records and legal advice revealed

and no part of it is fasle and nothing material has

been concealed or suppressed.

Verified at Nev/ Delhi on „_3:;^c:isOctober# 2000.

tr.. t.R1S-SS%CJS'PENTS.
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IN THE GENTRjyi. AmiNI STR^TIVE TRIBUNAL

PRINCIP;AL bench NEl-f DELHI

No. 1754 of 2000

IN THE matter OF

Shri Jagbir Singh &Ors® «... Applicants

Versus

Govt of NCT D^hi & Ors. «... Respondents

REJOINDER ON BEHALF OF THE APPLICANTS

MOST RESPECTFULLY SHOWETH

PARAVJISE REPLY

P ara Ij That the contents of para 1 of the counter reply is

wrong and misconcsieved, as stated and hence it is

denied. In r^ly it is submitted that the contents

of para 1 of the main OA is correct and the sam.e be

reiterated here again. Further it is submitted that

^  on the point of jurisdiction the matter was referred

to the larger bench and. it has been decided by the

Larger Bench of Hon'ble Tribunal in Oa No. 346 of

2001 by vide their judgement/order dated 09.11.2001,

that this Hon'ble Tribunal is having its jurisdiction

to entertain and adjudicate upon the matter of the

Home Guards, a copy of the order dated 09.11.2001

issued by the Hon'ble Tribunal in 0,a No. 346 of 2001

is being annexed hereto and marked as Annexure 'a'

and the operative parts of the same is as under t-

"5. we respectfully follow the d.B. deci..

sion of the Hon'ble High Court dated 26.04.95

Gontd..,.p/2
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-in Mansukh Rawat's case (supra) (presided by

the then Hon'ble Chief Justice MeJ» Rao,

later judge of the Hon'ble Supreme Court)

wherein the objection raised by the respon

dents that Home Guards are under the Union

Territory of Delhi and any grievance with

regard to their service can be agitated only

before the Central Administrative Tribunal

was sustained. This decision is binding on

us. Accordingly we answer the reference to

us that the Tribunal has jurisdiction in the

matter.

The OA may now be listed before the

appropriate Bench for further action."

Para 2:. That the,contents of para 2 of the counter reply is

wrong and misconceieved as stated and hence it is

denied, in r^ly it is submitted that the contents

of para 2 of the main OA is correct and a detail

r^ly has been given in the above paras, the same be

reiterated here again.

.Para 3j That the contents of para 3 of the counter r^ly is

wrong and misconceieved as stated and hence it is

denied, in r^ly it is submitted that the contents

of para 3 of the main OA is correct and a detail

r^ly has been given in above paras, the same be

reiterated here again®
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Para 4^1 & 4o2? That the contents of paras 4»1 & 4.2 of the

counter reply is wrong and misconceieved as stated

andhence it is denied. In r^ly it is submitted

that the contents of para 4.1 and 4.2 of the main

OA is correct and a detail r^ly has been given in

above paras# the same be reiterated here again..

Further it is submitted that it is admitted that

the applicants are volunters of the Home Guards ■

Organisations and ever^- body has right to get the

Q  membership of the said organisation and the ig tenure
is fixed for three years as per rule 8 of D^hi

Home Guards Rules 1959. Further it is sutxritted

that all the applicants were engaged by the respon~

dents in terms of the Rule 8 of Delhi Home ̂ uards

Rules 1959 initially for a period of three years

extended by the respondents on expiry

of each and every tenure for a further period of

three years again and again time to time and at

present the extended tenure for a period of three

years has 3a not come to an end# and the respondents

are trying to discharge the applicants from their

services without following the provisions of Rule 8

of Delhi Home Guards Rules as in terms of Rule 8 :s

"8. Terms of Office?- The term of office of

a member of Home Guards shall be three years

Provided that the appointment of any

such member may# at any time# be terminated

by the Gommandgnt General or the Commandent

Gontd. ...p/^
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as the Case may be, before the expiry of the

term of office t

(a) by giving one month's notice, or

(b) without such notice is such member ig

found to be medically unfit to continue

as a member of the Home Guards®"

AS neither one month notice is there nor the

applicants has been declared medically unfit by the

^^spondents and the termination from services in such

^ manner is illegal and the same order which was

issued by the respondents in other cases has been

^esh and set aside by the Hon'ble Tribunal in OA

No. 408/ 2000® Rest of the para has no legal force

at all.

4.3 & 4.4i! That the contents of paras 4.3 and 4,4 of
>■

of the counter reply is wrong and misconcsieved as

•stated and hence it is denied, in reply it is

submitted that the contents of paras 4.3 and 4,4 of
the main OA is correct and a detail r^ly has been
given in above paras, the same be reiterated here
again.

Para 4,5 to 4.16j That the contents of paras 4,5 to 4.16
of the counter r^ly is wrong and misconceieved as
stated and hence it is denied. In reply it is
submitted that the contents of paras 4.5 to 4.16 of
the main Oa is correct and the same be reiterated
here again. Further it is submitted that the appli-
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applicants are the volunters of the Home Guards

i.e. the respondents Organisations were initially

appointed for a period of three years i^Jiich has been

extended by the respondents time to time, again and

again and now the respondents have discharged the

applicants by -feerbal order dated 09.07.2001 whereas

the extended tenure which was fixed for another

period of three years has not come to an end and the

respondents have discharged the applicants from their

^  services i^jithout any rhymes and reasons. Further
it is submitted that the Case of the applicants are

fully covered by the judgement/order dated 01.06,95

issued by the Tribunal in OK No. 188/95 and the

judgement/order dated 12.07.2000 in case of Arvind

Kumar & Qrs. Rest of the para has no legal force

r  at all »

Para 5j That the contents of para 5 of the counter r^ly is

wrong and misconceieved as stated and hence it is

denied, in r^ly it is submitted that the contents

of para 5 of the main Oa is correct and. the same

be reiterated here again.

In the facts and circumstances mentioned in

the above paras it is therefore most respectfully
prayed that the Hon'ble Tribunal may be graciously
pleased to allow the present OA with all other

consgguential benefits and costs.
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-Any other fit and proper r^ief may also

be granted.

Date t —

Place : New Delhi Appl icants

i\-

Verification

Verified that the contents of the above

paras, are true and correct to the best of my

knowledge and no material facts have been

conceal ed.

Date *

Place i New Delhi

1 V

■(OAi

Appl ic an t s
throuqh counsel

'astav)
Advbcate
Cat! Bar Room, Faridkot House
New Delhi


